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Origin3l A,. -:plication No -. 

"isa- -Z: ,atition r".0. 

Contempt 	No. 

Rc-viet~-,,  Application No. 

~r -d 	(S) 	f~) 	VS -Lh! on of Ind a 	C)r s _'Cant 

PI i c art S) 	_r Mv,, o c at c o r t h c 

"C 

Aftocato for tho Rosoondaht(S,4v 

of 	 0 at e N ot C,  s 	--.h ~i '.11-gistr j 	 o`7  -'I-- ~irilaunai 

Post the matter 	97,o  

Vice-Chairman 

im 

15*1.07 	The case is actually posted on ,-~' 
16 . I * 07 . The learn ccunsel f.-r the 

. Nlok- 	Dy. Reglis-~rL,,,  
applicant submitte that thismay 

x Lbe preponed and t ken t&~ ay since he 
.has some persona difticulty to 
appear tomorrow prayer allowed. 

Y 
EFile is brought and the case is ta] ,,en 
up today. 

The iss e involved in the case 
F is f or gr ant U, g the bene fi t of sec ond 

~,ACP- -Irfte app Icant contended that he 

is eligible for the s ame 

Ccnsl ering the inatter issue 

notice to the ~respondents. 
PCIst on 3.9.2.07 for 	cai-~ u 

and - ad 7sion 

Vice -Chairman 
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Heard Mr U,,K.Naii, learned counsel 

for the applicant. 

The c~ e is ac~ually .  posted. on 

16.1.07. The learned c6un.sel for the 

applicant submitted. at this may be 

04J 	 preponed and tAken. t.~dqy since he bas 

	

AID 	 some personal difficUlty to appear 
I 	

le Is brought. tomorrow. Prayer 4119%,~ed. Fi 

and the case is taken- up today. 

2\  3/11 0 7 	The-isf%'ue involvM. in the ca.s_e is for 

granth-ig the bene-ut, 61. second ACP. 7he 

applicant'contended that he is ,  eligq)le for 

the 

	

-A~X_ 	 considering, the  issue invalved.-issue 

e -to  4th and,  5th reispondents. 'notic, 

for admissi' and f ~Post on 28!2 0~1 	Oil 

statement of the said, espondents. 

Vice-Chairman. 
Pg 

26.2.07. 	Considering tlie is~ue involved I am 
POO No 	of tli'e %iew that th~e O.A. has to -be 

Application. is admitted. Issue notice ,  

on. the respondents. ~ Ol Ux Weeks'~ time is 

granted to tJ3.*-. respond;mts to file, written 
I tL statement. Post tbe maitet on 7.3.07. 

A 

l Vice-Chairinan., 
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A& A) 
27.a.07', 	7hree weeks fur~her time is' grante 

to file written statzMent, 	he' 	
d 

matter 6n 23.4 07.6 

Vice-Chairntan 
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16.5.207A 	B.Sarma, learned counsel for 	the 

-46licant is vresent. Mr. G. BaishlO 

23.4-2007 	Present: The Hon'ble Mr. G. Shanthappa. 
Member (Jq 

The Hon'ble Mr.G.Ray, Member(A) 

Mr. B. Sarma,, learned counsel for the 

Apphcant 'is present. Mr. G. Baishya, 
learned Sr. C.G.S.C. representing the 

Respondents sought for some more time to 

file reply statement. ,  Three weeks time is 

granted- 

Call on 16-05.2007. 

Mem~ er ~(A) 
	_~Member (J) 

/bb/ 

b LO V~:, 
OL 

r Hi 	 C,~ for ti ,  s2p.07 

learned Sr-C.G.S.C. wanted further time to 

file reply statement. Three weeks' time is 

all'owed. 

Post on 11.06.2007. 

Vice-Chairman 
/bb/ 

At the reqiie-st ot le-arijecl 

-)n the resP4 - deiifs further three. Iveek, -ime 

&TaTlted to t1le re-4pondents, to r 

stateinent. -Rost ti 	e  

U0Z 
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ting 
1-1.7.2007 	Post the case on 26.7-2007 gran 

further time to the Respondents to file 

reply statement 

Vice-Chairman 

/bb/ 

26.7.07' 	Counsel for the app.licant submitted 

that he does not want to Me any rejoinder 

and. he is ready. 
he next Division Bench for Post before t 

hearing. 

Vice-Chairman 
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-ned counsel 04.04.2008 	on thLe prayer of kai 

appearing for both the parties, call this 

matter on 19.05.2008. 

t M. R. Mohanty' ) (KiU_sLh_i1_ 
Member(A) 	Vice-Chairman 

Im 

19.65.2008 	None appears for the Applicant nor the 

Applicant is present mr., G. Baishya, learned 

'Sr.Standing Counsel appearing for the Union 

of India (who , undertakes to file his 

this case) is however, appearance memo in 

present 
In order to give one raore chance to'the 

Applicant, call this matter on 24d- July, 2.008 

alongwit4 O.A.No.7 of 2(XV. 
.0 1/ 0 1 t7 

L-4'~ 'T -,r-  C~ Im :(M. H. Mohanty) 
is C V1c.e-rh,-.1irmqn 
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24.07.2008 	None appears for either of the parties. 

CaU this matter on 05.08.2008 for hearing. 

2'ushiram) 	f(M.N. koanty) 
Member(A) 	Vice-Chairman 

Im 

019.08.20W 	This m-atter (Perfaining to ACP 

dalms) be called before the Division f1ench 
on 16.09-20W 

Learned Cotinse) f(-.)r tbe Parties take 
nc-ih'ce of the i)ext defe ofhearing. 

o ality) 
Vice-Chairman 

'OOA6:~rof' 01 
10, 14 

- w I ~ -~"Yd t 

nkm 
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16.09.2008 	On the prayer of learned counsel 

appearing for both the parties, caU this 

matter on 17.11.2008 for hearing. 

zt 	W.R.Mohanty) 
IM 	MemberfA) 	Vice-Chaiman 

17.11.2008 Mr.B.Sarma, learned counsel, 

appearing for the Applicant and Mr. 

G. Baishya, learned Sr. Standing Counsel 

appearing for the Respondents are 

present ,  On their requests caU this 

matter on -20.11.2008. 

(S. Ni. hukla) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

P9 
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20.11.20W' edid Mr. B. Sharma, learned counseli 

appearing for the A'phcant and Mr..,` p 	G. 

Baisl4ya, learned Sr. Standing Counsel for the 
:U 1  nion'bfliidia representh-ig the Respondents 

and perused the materials placed on record. 

In course of hearing, the learned counsel for 

the A-pWicant has stated that the'Applicant 

was neither placed oil su spension nor 

departmental proceedings charge-sheet or 

criminal charge-sheet were drawned against 

him. By that time, the Applicant completed 

24 years of regular service. 

Hearing concluded. Judgment reserved. 

(S.N.Shukla) 	(M.R.Mohanty) 
.pb 	Member(A) 	Vice-Chairman 

02.12.2008 Judament ronounced in open 

Cour~ kept in separate sheets. The 

Application is allowed in tenns of the 

oler. No order as to costs. 

(S.N.Shukla) 	(M.R.Mohanty) 
Membeqn) 	Vice-Chaizman 

k%O 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

AP 

	

Original Application Nos. 6 of 2007. 	4 

DATt OF DECISION: 02-12 -2008. 

Sri Balan R 
................................................................................ Applicant/s 

Mr B. Sarma. 
.................................................................. Advocate for the 

Applicant/s 

-Versus!-- 

Union of India & Ors. 
....................... ; .................................................... Respondent/s 

M.r. G. Baishya, Sr. C.G.S.C. 
........................................................................ Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY,, VICE CHAIRMAN 

THE HON13LE MR S.N.SHUKLA, ADMINISTRATIVE MEMBER 

Whether reporters. of local newspapers may be allowed to see 
the judgment ? 	 Yes/No 

. Whether to be referred to the Reporter or not ? 	Yes/No 

Whether their Lordships wish to see t1le fair copy of the 
judgment ? 	 Yes/No. 

e- 
Vice-Ch 	an/Member(A) 



CENTRAL ADMINISTRATIVE 
. 
TRIBUNAL, GUWAHATI BENCH 

. Original Apphcatio~i No. 6/2007. 

Date of Order : This the 2nd Day of December, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR S.N. SHUKIA, ADMINISTRATIVE MEMBER 

Sri Balan R, 
Son of Late V.K.Ramankutty, 
Presently working as Works Sarkar GradeJII, 
Central Water .  Commission, 
New Champai, ChanTai, 
Mizoram. ...... Applicant 

By Advocate Sri B. Sarma 

. Versus — 

The Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Water Resources, 
New Delhi. 

2. The Chairman, 
Central Water Commission, 
Sewa Bhawan, R.K. Puram, 
New Delhi — 110066. 

The Chief Engineer, 
Central Water Conunission 
B & B B Organisation, "Rebikka Villa", 
Near Bark Point., Temple Road, 
Lower Lachumiere, Shillong- 1, 
Meghalaya. 

The Superintending Engineer, 
North Eastern Inv. Circle, C.W.C, 
"Rebikka Villa", 
Near Bark Point, Temple Road, 
Lower Lachumiere, Shillong- 1, 
Meghalaya. 

The Executive Engineer, 
North Eastern Inv. Division No. 1 
Central Watern Commission, 
Rangpur Park-1, Silchar, 
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District Cachar, Assam — 788009. 	.......... Respondents 

By Shri G. Baishya, Sr. C.G.S.C. 

0 R D E R. (ORAL) 

The Applicant joined the service under the Respondents 

authorities in the year 1980 as a Ehalasi. In the year 1982 he was 

promoted to the post of out-Board Engine Helper and, subsequently, re-

designated as Works Sarkar Grade-III and continued to discharge the 

same ftinction till the date of filing of this Original Application under 

section 19 of the Administrative Tribunals Act,1985. The Applicant 

during the period, beyond 1982, has not earned any promotional 

benefit. 

2. 	It is contended that precisely to mitigate the hardship 

suffered by such Government employees, who do not have adequate 

promotional avenues, the Government of India formulated Assured 

Career Progression (in short 'ACP') Scheme. As per the said scheme 

(notified through Ministry of Personnel, . Public Grievance and 

Pensions) the scheme designated as ' "Assured Career Progression 

Scheme". Two financial upgradation are to be granted to (Group B, C 

and D) employees, on completion of 12 years and 24 years of regular 

service, subject to other conditions specified in the scheme. The scheme 

was subjected to be regulated under the CCS (CCA) Rules 1965 and 

instructions contained therein in relation to the cases where 

disciplinary proceedings were pending. 
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3. 	As per the above said scheme, the Applicant claimed to be 

entitled to financial upgradation with effect, from 13.01.2004 on 

completion of 24 years of service. The Departmental Screening 

Committee was constituted in the year 2005-06 for the said purpose. 

However, the Applicant's name was omitted from the purview. After 

exhausting the remedies available to him, the Applicant has filed this 

Original Application on 20.12.2006. 

	

4. 	In their written counter, the Respondents have stated that 

in the Review Departmental Screening Committee (set up in the year 

2005-06) the eligibility of all the employees (based on the check list 

furnished by the respective disciplinary authorities/head of office in 

respect of each'individual employee) was considered. While reviewing 

the check list, it was'found that .  Vig ilance clearance from the 

disciplinary authority in respect of the Applicant (along with other five 

employees working in the office of Respondent No.5) was not furnished 

on the ground of his alleged involvement in the Bogus Money Order 

Scam. Accordingly names of all the six employees (along with the 

Applicant) was excluded from the order granting benefit of ACP. The 

Respondents in their written statement, proceeded on to finther 

6W V 	 elaborate on the details of the alleged misconduct on the part of the, 

Applicant; on account of which the vigilance clearance was not granted.. 

For the purpose of -this order it is not relevant, for us to go into those 

details. 

The current status, however, as stated (on instructions) by the 

learned Sr. Standing counsel M-r G. Baishya is that there is neither any 
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departmental charge sheet nor any criminal charge sheet 

drawn/pending against the Applicant. 

We have given our keen consideration to the arguments 

advance by Mr B. Sarma, learned counsel appearing for the Applicant 

and Mr G. Baishya, learned Sr. Standing counsel appearing for the 

Respondents and perused the materials placed before us. 

The matter in issue is no more res-integra. The law on this point 

is well settled by the decision of the Hon'ble Supreme Court of India 

rendered in the case of Union of India & Ors. Vs. K.Wankiraman & 

Ors., reported in (1991) 4 SCC 109. For the sake of clarity the relevant 

paragraph of the reported head note is reproduced as under : 

"Promotion — Sealed Cover procedure — When can be 
resorted to —Held, consideration of case of an 
MpIMLee for promotion, selection grade, crossing of 
efficiency bar or higher scale of  -Day cannot be 
withheld MpLely on gMund of pendg= of any 
weliminary inguiry/criminal investigation again 
him — Sealed cover procedure can be adopted 2nlv_ 
after the date of issuance of charge memo/charge 
sheet, that being the date from which 
disciiphnary/criminal proceedings can be taken to 
have been initiated — Sealed cover procedure can also 
be adopted where the employee is placed under 
suspension — Government of India (Deptt. of 
Personnel and Training) OMs No.22011/1/79 Estt.(A) 
dated January 30, 1982 and No. 22011/2/86/Estt.(A) 
dated January 12, 1988." 

In the above view of the matter, there is no dispute, on 

facts that the conditions which will make a case seal cover are absent 

in the case of the present Applicant. Therefore, the action of the' 

Respondents goes against the guide line laid down by the Hon'ble 

Supreme Court. This case is, accordingly, allowed, The Respondents are 

accordingly directed to grant the second ACP to the Applicant on 
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completion of 24 years of service along with arrears. This exercise must 

be Completed  within a period of 3 completed months from the date of 

receipt of a copy of this order. There will be no order as to costs. 

-- 

eo -4140` 
(S.N.SHUKI,A) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

//Pg// 



BEFORE THE CE-N~, 	rJ 1~jj~̀ IRAT VE TRIBUNAL: 

GUWAHATI BENCH: AT GUWAIIATI. 

ORIGINAL APPLICATION NO. 	/2006. 

Shri Balan R. 

.....Applicant. 

VERSUS 

The Union of India & Ors. 

.... Respondents. 

SYNOPSIS 

That the applicant has by way of this Original Application raised a 

grievance against the arbitrary, illegal, discriminatory and malafide action on the 

part of the respondent authorities in. denying to him the benefit of financial up-

gradation he is entitled to under the Assured Career Progression Scheme and 

granting the same to persons Jumor to him. The Government of India *in the 

Ministry of Personnel, Public Grievances and Persons (Department of Personnel 

and Traiming) fbimulated the scheme by the name and style "Assured Career 

Progressi 

' 

on Scheme" under which, it was decided to grant two financial up-

gradation to Group — B, C & D employees who have completed 12 years and 24 

years of'regular services respectively subject to the conditions specified *in the 

-scheme itself The scheme fin-ther stipulat6d thitt cases Where disciplinary 

proceedings were .  pending, such cases would be regulated under the provisions of 

the CCS (CCA) Rules of 1965 and instructions contained there under. The 

applicant had join d his services under the respondent authorities *in the year 1980 J me i 

in the capacity as a Khalasi and thereafter *in the year 1982 basing on his 

meritoriou§ services, he was promoted to the post of Out Board Engine Helper, 

which post was subsequently re-designated as Works Sarkar Grade— III and till 

this very date he has been discharging his duties against the. said post without 

I 
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in stagnation avai ing any promotional benefits resulting 	of his sei6ce which ,  

makes him entitled for the grant of the - benefits under the aforesaid scheme. As per 

the provisions of the said scheme. the applicant is entitled to be conf ~rred with the 

first financial up-gradafion w.e.f. 1.3.01.04, the date'on which he had completed 24 
~ years of ser"ice. In, terms of the provisions of aforesaid scheme' the Review .  

Departmental Screening Committee for considering the cases of persons similar to 

that of the applicant for the grant of the benefit of financial up-gradation under the 

aforesaid scheme - was constituted i-n the year 2005-2006, but for reasons best 

known to the respondent authorities the case of the applIcant,was omitted fi -orn the 

purview of consideration while granfing the said benefit to -persons much junior to 

the applicant and 'in the process meting the applicant with hostile discrimination. It 

is pertinent to mention here that ~before 1.3.01.04 and/or on any date thereafter 

including the date on which the. Review Departmental Screening Committee had 

met for consideration of the cases'of the e1i ible staff working in the establishment 19 

under the respondent authorities for the grant of the said financial benefit, no any 

departmental proceeding was,mitiated and/or pending against the applicant and as 

such the appficaht could have been excluded fi -om the purview of the aforesaid 

scheme and all the benefits flowmig there from ought to have been granted. to the 

applicant. The denial of the said benefit to the applicant has resulted in miscarriage 

of justice against him and as such he has come under the protective hands of your, 

lordships praying for urgent and immediate relief/ reliefs. 

Filed by 

Advocate 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: AT GUWAHATI. 

ORIGINAL APPLICATION NO. (0 12006. 

BETWEEN 

Shri Balan R., Son of late V. K. Ramankutty, presently 

working as Works Sarkar Grade-111, Central Water 

Commission, New Champaj, Champai, Mizoram. 

.....Applicant. 

The Union of India, represented by the Secretary to 

the Government of India, Ministry of Water 

Resources, New Delhi. 

The Chairman, Central Water Commission, 

Sewa Bhawan, R.K. Purain, New Delhi — 110066. 

The Chief Engineer, Central Water Commission 
I 

B & B B Organisation, "Rebikka Villa", Near Bark 

Point, Temple Road, Lower Lachurn 1\  iere, Shillong 

1. Meghalaya. 

The Su perintending Engineer, North Eastern 

Inv. Circle, CWC, "Rebikka Villa", Near Bark 

Temple Road, Lower Lachumiere, Shillong 
1, Meghalaya. 

The Executive Engineer, North Eastern Inv. 

Division No. 1, Central Wateir Commission 
angpur Part — 1, Sil6ar, District — Cachar, Assam 

—788009. 

.... Respondents. 

\ . 10 

C-4 
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PARTICULARS OF THE ORDER  AGAINST  WHICH  THIS 

APPLICATION IS MADE: 

This application is directed. against the arbitrary and illegal,action on the 

part of the respondent authorities *in denyingto the applicant financial upgradafion 

under the ~ssured Career Progression Scheme, on completion by him of the 

prescribed period of service under the respondent authorities. -The applicant who is 

entitled to get his 2 d  financial upgradation. under the ACP Scheme has been 

discriminated against 'inasmuch as while said,ben.efit was not extended to him, it ,  

came to be extended to persons jwu**or to him :in service. 

JURISDICTION: 

The applicant fw-ther declares that the subject matter of the case is within 

the jurisdiction of the Administrative Tribunal.. 

LIMITATION: 
a 

The applicant declares that the 	application has been filed within the 

limitation period prescribed under sebtion 21 of the Central Administrative 

Tribunal Act, 1985. 

FACTS  OF  THE CASE: 

4.1 	That ihe applicant is a citizen of India and as such he is entitled to all 

the rights, protection and privileges guaranteed under the Constitution of India and 

the laws framed thereunder. 

4.2 	That the applicant states,that on being found to be suitable he was 

appointed as Khalasi in the establishment of the respondent no. 5. The applicant 

was appointed in the Works Charged Establishment functioning under the 
LJP 

respondent no. 5 and he had Jo Mied his services on 14.01.80. 
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4.3- 	That your applicant statesthat on being found to be suitable in view 

of 'the meritorious services being rendered by the applicant he was pfornoted to 

the post of Out Board Engine Helper on 13.05.82. 

4.4 	That the applicant states that o; n successful completion of the period 

of probation, the case of the applicant was' placed . before the Departmental 

Promotion Committee to access his suitability for confirmation in his services. The 

DPC accordingly assessed his case and on finding him to be suitable 

recommended for his absorption in s6rviices. The Respondent No.5 vide his 0 ffice 

Order dated 30.06.90 proceeded to 'confirm the applicant in his, service w.e.f 

01.04.88 against the post of Khal'asi. 

A copy of the order dated 30.06.90 is annexed 

as Annexure  — 1. 

4.5 	~hat your applicant'states that the * post of Out Board Engine Helper 

held by the applicant o n* promotion came to be re-designated by the Conum'ssion 

and it was renamed as Works Sarkar Grade-111. The re-des'ignation as ordered by 

the Commission was implemented by the Respondent No. 5 vide his Office Order 

' -dated 04'03.92. 

A copy of the said Office Order dated 04.0192 

is annexed as Annexu re-2. 

4.6. 	That the applicant states that since the date of his initial appoin tinent 

he'has been discharging the'duties assigned to him to the best of his ability and 

without blemish to any quater. The applicant was never communicated with any 

adverse remark nor were any departmental proceedings drawn 'up against him.. The 

Respondent authorities in terms of the provisions of Rule 32 of the CCS (Pension), 

Rules 1972 proceeded to venify'his services and. the period of his service w,e.f 

14.01.80 to 31.03.05"has been treated tobe qualifying service for the purpose of 

Pension.' 
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A copy of the certificate issued in pursuance to 

the verification of the period of service rendered 

by the applicant is annexed as Annexure-3. 

4.7 	That the applicant states that after the promotion as effected *in his 

case on 13.05.82 to ihe post of Out Board Engine Helper (re-designated as Works 	
I 

Sarkar Grade-111) no avenue for advancement in his service career was afforded to 

the ,  applicant. The applicant accordingly stagnated in ~he post of Works Sarkar 

Grade-111. 

4.8 	That the applicant states that appreciating the problems of stagnation 

and hardship faced by it employees due to lack of adequate promotional avenues, 

the Government of India in the Ministry of Personnel, Public Grievances and 

Pensions (Department of Personnel and Training) fortnulated a scheme called the 

Assured Career Progression Scheme (herein after referred to as 'ACP Scheme' for 

the sake of brevity). In terms of the said scheme, it was decided to grant two 

financial upgradation to Group — B, C & D employees on completion of 12 years 

and 24 years of regular services respectively subject to the conditions specified in 

the scheme itself The scheme further stipulated that in cases were disciplinary 

proceedmigs were pending such cases would be regulated under the provisions of 

the CCS (CCA) Rules, 1965 and instructions thereunder. 

The applicant craves leave of Hon'ble .Court to refer and rely tipon the 

provisions of the office memorandum dated 09.08.99 on the subject 'Assured 

Career Progression Scheme' at the time of hearing of fl ~iis application. 

4.9 	That the applicant states that the ,  employees working in the Work 

Charged Establishment, under the Respondent no. 4, where being conferred with 

the benefit of financial upgradation under the ACP scheme from time to time. The 

respondent no. 4, had vide office order dated 29.08.03 applied the ACP scheme to 

the staff working in the work charge establishment, under him. The said scheme 

was made applicable from the date of entitlement of the employees and the 

~OA employees so entitled were given the said benefit w.e.f. 09.08.99. The applicant 

who had not completed 24 years service w.e.f the date of his initial appointment 

against the post of Khalasi, at the time of issuance of the office order dated 
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29.08.03 was naturally -not Oonsidered for the financial upgradation under the ACP 

scheme. 

A copy of the office order.dated 29.08.03 along'  

with its enclosure is annexed as  Annexu*re  -4. 

	

4.10 	That the applicant states that a. Review Departmental Screening 

Commi*ttee was setup in the year 2005 - 2006, for consideration of the cases of 

eligible employees working in the Work- Charged Establishment, for grant of the 

benefit of financial upgradation under the ACP 'Scheme. Basing on the 

recommendation of the said Screening committee the respondent no. 4 vide office 

order dated . 20.11.06 proceeded to accord sanction for grant of financial 

upgradation to the work charged staff working under the North Eastern 

Investigation Circle, CWC, Shillong whose names were-laid out in Annexure - I 

list annexed to the said office order dated 26.10.06. 

A copy of the said office order dated 26.10.06 is 

annexed as  Annexure -5. 
1 

	

4.11 	That the applicant states that mere perusal of the Annexure - I list 

annexed to the office order dated 20.1.0.06, it would be revealed that the name of 

the applicant has been omitted from the said list, while persons Junior to -hirfi in 

service have been granted the benefit of 2nd financial upgradation. under ACP 

Sabeme. The persons whose name figure at Serial No.2 to 9 in the list as annexed 
to the order dated 20.10.06, under the heading Work Sarkar Gr III are all Junior to 
the applicant in service. 

	

4.12 	That the applicant states that in terms of the condition required to be 
fulfilled for grant of benefits under the ACP Scheme, an employee would be 

entitled to the 'first financial up-gradation in the event during the 12 years of 
service fi-om the date of initial appointment, no promotion was granted to the 
-employee. Persons who have been granted a promotion during their service career 
would be entitled -to the 2 nd  finan cial upgradation on completion of 24 years of 
service. The period of 24 years of service in terms of the said scheme is to be 
calculated w.e.f the date of the initial appointment of the person *in service as a 



0 

LO,  

A\  

direct recruit. Further, the conditions as prescribed wider the said A:CP Scheme 

mandate that in cases of employees against whom disciplinary proceedings are 

pending and/ or penalties have been imposed their cases would be considered by 

the screening committee by adopting the procedure prescribed for consideration of 

I cas~s of such category of employees for normal promotion. 

	

4.13 	That the applicant states he was granted a promotion to the cadre of 

Works Sarkar Grade-III on 13.05.82 and thereafter he has not been granted any-

promotion. In terms of the ACP Scheme the applicant is entitled to be conferred 

with the second financial up-gradation w.e.f. 13.01.04 i.e. the date on which he 

completes 24 years of - sel'"'ce 'in the organisation. The applicant fulfills all the 

conditions as prescribed in the ACP Scheme, for grant of financial up-gradation. 

	

4.14 	That the applicant states on 
. 
enquiry made by him with the 

respondent authorities he has come to learn thathis name was not forwarded to the 

Screening committee and as such he was excluded from'consideration for grant of 

the benefits flowing from the ACP Scheme. It is stated that before 13.01.04 and/ 

or on any date 'thereafter, includig the date on which the Review Departmental 

Screening Committee had met for consideration of the cases of eligible staff 

working in work charge establishment under the respondent no. 4, there was no 

departmental proceeding initiated and/ or pendmig against the applicant. As such 

the applicant could not have been excluded fi -oni the purview of the ACP scheme 

and all benefits flowing there from ought to have been granted to the applicant. 

4.15 That the applicant states that the Apex Court,has in a,  catena of 

decision time and again emphasised that disciplihary proceeding would stand 

im*fiated only when a charge memo is issued to the employee concerned. The 

pendency of preliminary investigation prior to issuance of charge memo cannot 

debar an employee fi-om having his case 'considered on merit for further 

promotion. In the case on hand either prior to 13.01.04 and/ or on any date 

thereafter *including the date on which the Review Departmental Screening 

Committee had met (as indicated in the office order dated 20.10.06), no charge 

memo came to be issued against the applicant - and as Such the respondent 

authorities were duty bound to consider the case of the applicant for grant of the 

benefits due to him under ACP Scheme w.e.f. 13.01.04. 
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4.16 	That the applicant states that inspite of being eligible for- being 
	FA 

granted the benefits under the ACP Spheme w.e.f 13.01.04 the Review 

Departmental Screening Comnuittee basing on extraneous considerations,did not 

consider his case. Thiz exclusion of the name of the applicant from the pw -view of 

consideration, inspit e of the fact that no departmental proceedings and/ or 

Criminal proceedings is pending agamist the applicant, is per-se illegal, arbitrary 

and discriminatory. 

	

4.17 	That the applicant states that he is entitled to be granted his Second 

financial up-gradation on completion of, 24 years of seivice w.e.f 13.01.04 and 

there exist no earthly reason for denying to him the said benefit. The applicant 

fulfills all the conditions prescribed *in the office memorandum dated 09.08.99. 

Further, the certificate dated 09.08.06 (Annexure-4) clearly'reflects that there is no 

break in service in case of the applicant and accordingly applicant is entitled to 

have his services reckoned w.e.f 14.01.80 for the purpose of grant of benefits 

under the ACP Scheme. As such the demial to the applicant of the benefits flowing 

from the ACP Scheme w.e.f. 13.01.04,while extending the benefits to his juniors is 

arbitrary, illegal and discriminatory. 

	

4.18 	That the applicant states that on his name not being included in the 

list of employees annexed to office order dated 20.10.06 the applicant took up the 

matter with the respondents and prayed for rendering justice to him by extending 

to him the benefits.as flowing from the ACP Scheme, but his such appeals failed 

to evoke any response. The applicant has .  been deliberately left out from the 

purview of the ACP Scheme by the respondent autho rities so as to facilitate the 

grant of the benefits flowing from ~ the said scheme to person junior .  in service in 

comparison to the applicant. 

4.19 	That this application has been filed bonafide, and to secure ends of 

justice. 
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GROUNDS  FOR RELIEF WITH  LEGAL  PROVISIONS: 

5.1 	For that the impugned action/ inaction on the pall of the respondent 

authorities in denying to the applicant the benefits due to him under the ACP 

Scheme is per-se illegal, arbitrary and discriminatory. 

5.2 	For that the applicant having fulfilled all the conditions as spelt out 

in the ACP Scheme for being granted. financial up-gradation, the name of the 

applicant could -not have held back from the Departmental Screening Committee 

and-the deprivation as meted , out to the applicant in this connection has caused 

miscarriage of justice. 

5.3 	For that there being no departmental proceeding initiated and/ or 

pending against the applicant, nor he being imposed with any penalty, the 

respondent authorities could not have denied to consider the case of the applicant 

for grant of financial up-gradafion under the ACP Scheme. Such, defflial amounts to 

deprivation and the same not supported by any' Justifiable cause of reason, the 

same amounts to illegal discrimination of the applicant. 

5.4 	For that the applicant having not violated any of the conditions as 

spelt out *in the ACP Scheme, his case-  was required to be considered by the 

Review Departmental Screening Committee, failure to consider the case of the 

applicant li~s caused miscarriage.of justice 

5.5 	For that 'in any view of the matter, the impugned action/ inaction 

can-not stand the scrutiny of law and Is required to be interfered with. 

I 
t 

DETAILS  OF THE REMEDIES  EXHAUSTED: 

That the applicant declares that he has exhausted all the remedies available 

!~ to him and there is no alternative remedy available to him. The urgent nature of 

the relief s as sought for in this application has forced the applicant,to approach 

this Hon'ble.  Tribunal at the earliest possible instance. 	I 	I 



I 

MATTER  NOT  PREVIOUSLY  FILED  OR  PENDING IN ANY 

OTHER  COURT: 

The applicant further declares that he has 'not filed any application, writ 

petition or suit regarding  the grievance in 
. 
respect of which this application is made 

before any other court or any other bench of this Tribunal or any other authority, 

nor any such application writ petition or suit is pending before any of them. 

k 

RELIEF  SOUGHT  FOR: 

Under the facts and circumstances stat ed above, the applicant most 

respectfully prays that the instant application be admitted, records be called foy 

and after hearing the parties on the cause or causes that may be shown'and on 

perusal of records, be pleased to grant the following relief s to the applicant: 

	

8.1 	To declare the action/ inaction on the part of the respondent 

authorities in depriving the applicant from the benefits of financial up-gradation 

under the ACP Scheme while granting the same to his juniors as illegal, arbitrary 

and discriminatory. 

	

8.2 	To direct the respondent authorities to grant to the applicant his 2'd  

financial up-gradation under the ACP Scheme w.e.f. 13.01.04 with all 

consequential benefits. 

	

8.3 	Cost of the application. 

	

8.4 	-And/ or to pass such furthe ~ other order/ orders as Your Lordships 

may deem fit and proper. 

9 INTERIM ORDER PRAYED FOR: 

That in the-facts and circumstances of the case, 

the applicant at this stage does not pray for any. interim 

N 
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direction, but prays that your Lordships would be pleased to 

direct for an early disposal of the application. 

10 . 	. 	............. ................ ...... 

11. PARTICULARS OF THE POSTAL ORDER: 

IPO No. 2 

Issued from 

Payable at 	 Guwahati. 

12. DETAILS OF INDEX: 

An Index showmig the particular's of,documents is enclosed 

13. 	LIST OF ENCLOSURES: 

As per Index. 

I'll 



VERIFICATION 

1, Shri Balan R., aged about 50 years, son of late V.K.Ramarikutty, 

presently working as Works Sarkar Grade-111, Central Water Commission, New 

Champai, Champai, Mizoram, do hereby solemnly affirm and verify that I am the 

applicant in this in stant application and conversant with the facts and 

ragraph /.,  .2,  S, 	/A  -  2,  4 3,, circumstances of the case, the statements made in pa 

/1. 	 - 10/  4  -11z 	-13 1 ZI' 11i!Tw 6P  r7b /2 	are true to my 

knowledge; those made in paragraphs 4A) 4 	6 1  

are true to my information derived from the records and the rests 

are my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this the ? " day of December, 2006. 



ANNEXURE- 

Phone , 	21 187 Gran, 	No I.-  tf a aS t 

No. j,~3ID-I/GC-41/90/ 4354  -  410 

GoverLifileilt of !; -.dia 
CeiitrEJ. Water - C-formission 

w. Divisioll 1* 9. 1 klorth 3a ~,tern Ii 

Rongpur part-I 	Silcharm-9. 

Dated. -3 -0.06.199 0  

R D R.  

Coii-3 ,_-quent U ~Tcjia~i the Ministry 6 ,Lo Personael, Public Gri ~*.vancc_ 
U -i'-  of Persowiel & & Peasi'nt'is (D"ar ~mel u 	 O.M N6.180111116 6  

~~8- 3-68 ~ C oinn, -ission' s--letter Do. 4901- 1/63/8 - tt - IV B 0 t t` ( D) d a -'U-  e d 	 8 )Ls '. , 	, 	I 
dated 17-!-10-SB 4W as per D.P.0 held,. -the' followirZ. Wor1rcharged Fj 

, 
t afl. 

rf North Easter.:i Inv. Division *Ao.I, G.W.0, Siloha ~-9 holdin'? vari 
C, c a t e U, r:, r i e s bf po sts are hereby decla 

' 
red C.-)nfimed ii'l their rspeC;..,v,; 

mitry grada/a,,3 showil against their nardes 
/  from the dat ~ao 

-------------------------------------------------------------------- 
51. No. 	117,~an-e a_-"id De3igila -Gioil 	Declm~ed 	Date of. 

Confirmed 	confimatio-" 
a -Oa~ 'entry 

grade. 
-------------------------- 	----------------------- 

~ 01-k-04"1988 S. N. P 4ul 141 S Gr.I 
~-do- 2* 	nimal Oh4!_-rab rty g' -:W/S-'-_I1 141 .1 h4 ..o 

K. Babu, VJVS Gr-II 	14~0 .  I~.Jjalasi 	-do- 

Sedhan ?7rho lsh, 1,41 S Gr . I I 	W/d Yhalasi 	-do- 
Bidhu Deb Roy, WIS Gr.Ij 1410 Kh al asi. 	-do- 

W/C__Kh al 	-do- 0, 	B. L. Iffi ap a, W1 S Gr.. I I 	asi 

7* 	Y.P. Debnath, W/S Gr.I; 	14/0,:  11e.sseager 	-db- 
W  q~~FJZ  Xh6l 

a 
' A 
	-do- Rulo Ch andra Si-Ilgh, 141S U ,  

Svigaichow Singh, 141S 11 1410 Khklasi 

Anup Fr. Choudhury, 	IWIC Messenger 	-do- 
WIS Gr.II 

14. y. Nath, Id/ S Gr. I I 	W/C Y-h al as i 	-do-, 

T. Bord(-.,)-oi, ~~/S Gr.11 	14/0 Khalasi. 	-do- 
Romon Siagh, 141S Gr.II 	W/C xhalasI 	-do- 

Ch aiidr ,~Ann Ili Sj ~lgh W/ 3 11 1410 	a I as 	—do- 

'Bi rendra Kr. Si-ilha, 	W/ 0 Driver . cum 	-do- 
Mecha.Ac. 	Me ch anic 

Nur Islm Laskar, Welder W1.0 Motor Ne.ohanic_, -do-
Helper 

-.13. -.6 Helper 
	 -do- R. Balaa, 0.. 	W/G Ili al a si 

h 18. 	Y. K. Dw6, W/S Gr-III 	'. 1410 if al a S i 	-do- 
-1ju pa~u 	mes 	 -do 19,.Yliss. YJ ai 	(33r~;::. I I I 	VI/a 	senge r 

2o. S/,,ih,. M,. A. Lask ar, W1 3 Gr.III W/q Rhalasi. 	-do-' 

7/-t- Certified e, be tr Oe -C jY ,  

Advocat'g 
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ANNEXURE - 
V2M t ONortheast ,  ilhone .  j 1' 21187 

Govdrnment of"India 
Central i4ater Colritiission 
Of fice -of - the Executive Engineer 

Nortil Eastern Inv *Division No. , ,  
_-ROngPur PETt"I. ~ilohar 	9. 

Di,st-,  

mos,  'NSID-I/E3tt-27,/qW Ig 

	

A-1 	 Date.0 92— 

9 Z Z i 2 a 	R ~k E R. 

III Ucoord--Ulcu witi l  tile  C ,  
dated 	Ommission' a letter No.11.-6,./.86-E stt. 

a i Gn at 'f 2.4...88 th ~~ following work-charged staff 1w, have been, 'D (  Wef. the (lato of issue of the above letter-' due to merging of poots. 	 Le.eq. 22'. 4.88 

- - - - - - - - - - - - - - - - - -- - - 

S 16NO, Neme & pre sent 
,..Wher. -posted Designation. 	a  

- - - - - - - - - - - --- 

S/15iri 14.R. Roy q  i1jork A(3  sistant, ..1fork it-;Vk -ar gr -I 	NEISD.-J.-I R ongp ur. ,  Z, B. ChettrJU, Work As Si st Mt. -do-''..' 
S..q. Dast.yoric A F3 .,3 i st Ujt . 	-d 0 

40 	Dmod1jar -Sh.- 	 Dhaxn nagar.. 
a71-cl, B1 Lp k Smi,  Ton.tqr gr II NE ID-_ I WO 9  Rongp ur. 5. 	M4hc;nandu'.jjj 	vor, 	27 P ~ zr er t P a or NS 1 	0  Wo.  IV 

0 
6 0 	-14 	 'd",' 	

D 
Pn 11 41n -h`--1T- V 9 1,  

-7 rklv-': 7 ,  Nur 70 81 E*- L aW 	;gr 6ngp q.~ 
ilkh al 3jps.- GO 	G ,  p 	Machine ~ope, 

R oxi ji t. 
10 	B. Bi GurLm .0 18 ,  99' 	4. 2.-V r 	0 B. 	ISD-V' Dim zip ur. 9r: I I' _n  Ba 0# B.E Hel 	

s 
perj 

-gr-III -do- 

Copy to- 	 -jT _I  
mm 	

E 
77-  I . ,ThO 	'iiit~ndj- 

	

ng: ~gngin6er', 	 f 'Vb 0 nfbr~ Pr 
7j? y 0 ,  - S -t. j--Af. 

~ Rong_pd 
'Td 

3 	EISD,-;X.y m _g 	 ~Or-  inf Orliaiibn ease .1n:t6.i~m,-,:jti on  -p ie . L3se, 
~ii6n 

4 ,,  Me 	.0wa y ,  Aibr'is.- 4. ,  5. Th -jr. 	 P,3 

	

f-Orn 	p 11 ,,g 	ni off ide Div  . ~offj  
7; Draw hg- 	P'nch-, 
6-Th6 	

~ n. i 	.4pi e 
,-6_-'Peis6h botX4,barned 	11 0 f3 ,  

f ile 
, 	

0 opi eo. 
ce order- f le s 	20. 

Certifie i, be tru Co 

%A 
xdvocutd 

, .,a_ 



W.WR/PA0/CWC/PN/5-V/?005-06//// el 
	

OATE 

Dy. No. 
2q 
IVO 

NoAf  

60JWI VertNgtl6n,  of Seo~,Ce ~f Sh.4§~_ 

Ywkef NdVft 	Z\GCUIAM, 

Sir& 

 
SwNice of Sh./>qxw. to 

31  za-  QS__ 	has been verif ied. booed on relevant entrIes made An the Service_ Book 	the 
statement of details of service verification furnished by the concerned off iczr. A Service 
Verif Ication Certif icate f or the said period under Rule 32  C55  ~Pension  1972) may piccordiiI91-Y be 
recorded in the Service Book of the -  off icial concerned quoting this as authority. A Certif 64"a 
+hia ofFoc+ nmy  alcm 6c iozued to the official w required Under the ruics. It is subjects to 

Yerif kation of audit. 

y6urs"falthf ully, 

Erwl:~'Swv" Book of 
Official concow-ned. 

P4 	Off A' 

jobs, -45C 
46- ~_F_M'A 

I A I.-A Vii  
44. 'EAWACO' A 

or A 	 ORMEAZ . , 1 

COOP 

tA AJ 



ANNEXURE- 
'I r--L: 036-12S21 -23b 

llhoixf~ 03(vi) 257-104.9 
Fax -- (0,364) 1521330 

./2003/)002-03 

Illnelit of Ilidia 
C  11(rill W-,Ite t * Col)JIll i s t 
Hol-th Eastern lilv. circle 

'JaIllir Mansion. 

,Iml ay,j ) 

	

0  1 , 	- , - -Flu; (.mm"It 

NO-35034/1/97-Esti(j)) tI;jICLl ()q-~110-t999 Mid (.--vVC 1(.Ilt(!r l\J()-32022/2/99-J--,Njj thtet( 10-05 ~7(mu, 'tild 'wilsefillent uprm o ( ti le  
Ilie d.4.-pailoicIlIal 	Cottlifli [tee. Im. of 	 A P 	Salict-ion of tile compelpill, 

to grallt 
f. 
111,111dal 	.radation I( 	Nork CImrj,,,(!0 

l"JO(Ill E-154- I  Fit ~Jlv. Cil(A" CAVC., Shilloog Nyhose nnlllc ~l,- efith-live 
51 1MvIl llpainst Lheir imille Ill. Amiexuie-l. 

	

of fillalidal 	j.6 this offi 
variolls T)r0VISijlI.-; Of I hQ 41 boVe illeiffloned Otyl of IDDlyl- 	

Cials is 6oloject to,- A-Ile ,  
irldliding tile following 

Tile Above —  I(itimmial 	'merely envisa ges  17 1 il ' Pel-nowd basis ill d ie  1 1 1 1,1 1er pny 	 ceirient Olt 
promotion. 	

le mid Will lo t gI-rj(.)tjjjt to  

of tliv itIC11111 ,1will tvill 1101 Change 	Ile it) (lie 1111"1 116111 tilider 0 1 

The filiiillciill k 4 l)gladrItion 5hall ljot: confer any Plivilet ."", felAted tu I.Ile 

I V) 	(irant. o f I l ig l iel . pji), !;CI l f.. ul 	
tltp ACP Sche, 11L, j, 

(:f'rf-'CI, that tile inctimbeia wi l il e  ac 	 Coilditiolu 11 to tile 
CelAitle, ilic-qn1d 	jefi-t rliall lie cleented tQ have A 	111111 untlitalified CICCCFA-ance for the vaccificy Imsed piorno8 oll  tj) jllii- higher pay t;Cnle Which 11tily OCCLAl- slibs~ wPnLly ajiol it, 	C 

P111111101juji as In"' tile rules, 	c%-" Of rci'tIS 31  Ile shall tw'debatred froill 

(DII "PiVadMiOn mider ACP Sclienic,  he bellefidill. elttille(l to Itave his Imy fixed ill the Ili 	 is 
a (i) whicli Sliall'bu  fill-al all(I flo pay 

In"Icht n1mll accrue It 11 jo  tilj, ~ of rcguhir promoti on . - I'l ley I I 	- 1 .1) 

',' 
opt(oll for fix;0titi l l V f their 	%vit-hill vilo Illontli fl-6ill tile dale of Bsue - o~ , , LlkjA 3-dal. 

S B 
Mar t7~a 

f 

I. 
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N 

(1 1-6-7:9413 15:55 	CHC H01P_;c31111_J014G SHILLCUCq 	FL: 036-12SLI1.3-M 	P: F12 
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vi) 	The pay of the concerned persons inay be fixed accordingly and 
ne-cens,ary ekdries to this effect may also be made Iii the respective Swuvlce UuoR, While 
1WILlilIg j-.1AY fixntioti orders by the respective Heads of Of lice, a pnrn may LK- added to 
flic: cffed llitit tile above fixation of pay i ln 'th-e--uppad ed scale is subject to , re.view by 
Audit. Any Over-pay we tits on account. f Ony fixatioki jjn tile upF raded 'Scale'as 
poilited out by the Audit  will be recover'ed fron ,  tile Colicer -ited Goverimirtit Servmit.~ 
ill luillp Stim. . . . 

The of liciM,% who nre Cligible for 211d fillancial kipp dutioll dil ectly will 
be eittitlud fvr fixallon of their pay il litially i ll  ti le 'l s t %jpgl:,1datioll ~Cale aiidflieii Ill 
(lie 21 -id upgradatloji acale, . I I 

(C. P. 'Siligh 
Superintending Enghteer 

Copy 10 :. 

The ExectlUve - Engillec", NUD-1, 11 	OVC, 5ilchar, Aizawl fr. 
Itallagar. The co]>Y of this office order may be passed oil tv the persoll 
concerned. 

2. 	Office Order File. 	Qfflee of the 

Nov.) 	i-Jnv.-Divlsl* No, I 
j_ ...Ater COMMISSlub 

i Akashpar, Sildoat4t. 
L~ 

C pd,  

ii.rung 	C)T,11T.,. 

: -!ifjy 	r-,j11*.1';'1iLt-._. 
Lh in 3 U ( .1, 

11. j P 	J. lig I I 	1!r.0. a 0 i- 

(yc~ 

1 2 

	

C C 1.1 a I: I't 	I i I 

44_ 
North Eastern Inv Div" -1 

cWC, jilb,KashPur 
SjjCIl1Lr 
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I S. SS 	C3-IC 	Jj0HGSA:11Linii(3 	si-11L.1-0-10 
JEL:03612S21330 	0.3 

of MIC, CWC, 	Sj jjjj() j g 	f 11 c-e Orde r No. NEIC/2003t 2002-03 

dated 	jf-f2003. 

S1. 	Name ()I* the official Effective 	Nature of Upgraded sCale Of J)"y- 

No. (late of 	Financial 

sl= 

Financial 	upgrad- 

nadmiaii 

W1 C worksm l"Ir (;[ --I 

1 09.09.1999 	2" 4500-125-7000 

NV/C IVIRSUit Gr-1 

1. 	Mar Ram 
4000-100-6000 09.03. 1 qq~  

VV/C Carpenter ce-11 

4000-1,00-COOT 
11 	Par hurani Rai 	. -Ol.10.2002 

'2;' 	Naresh Sharma (A. 10.2002 -  400 0~  100-6000 

W/C,, micitille Operator Gr-11 

17-1 —Sk. dialuabult y U9. us. 1999 .4000-100-6000 

G 	i -alor Ouciat (~LC—Ije- r  2~or 
2, 	-itigummill Kaul —7 	4UOU-100-60 00 01.10,2002 

ris inii 	ai*uik 01.12.2002 	V4  40QO- 100 -6000 

-W/C O.D.E.Privcr Gr-11 

B.  Cul uilg 	LI-11 	.1 4000-100-6000 09.03.19 97 

NV/C Alechnnic Gr-11 

I 	Radhe 	shyal I  Sill 	11  4000-100-6000 .01.10.2002  

J. Ito 
)0-6000 04.04.2001 

WIC VVorlunrlcsir Gr-111 

3050-7. -3950-8q-4590 

0.20U2j 3050-75-3950-90-459 0  

Cotild ....... 2/- 
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P:q1 
SHILLM3 0.3 10:El 	U-C 1-11 11 

A u F1 exill re- 

,wc sidong office Ofdcl' No. NEIC/2003/ 2002-03 
Annextue of NEI C 

2003. 

C KIIA1115i 

C'  C  

IF750-70-3800-~75-4 06 
2 1150-70-3 26.01200 2 	slilt. Wila t~oj -70-.1800-75-4 -40U 01.07.700 	2.759 

73''Joyl l jakusliSin 11 	 2650.05-.3300-70-4UUO Ta . ra 	Bola 	01.10.200 
14 	 -~-3--3jFM-76-4000 
5 	

-10.2002 	-2650-6 

	

iontwiri 	01. 	
20 Ot.10.2002 	0-65-3300-70-4000 

6 ab Aii 	 - 	--- 

	

~ T ,  - 	.265 04 5-3 3 00-7 U-40OU 0  10.2002. 1  7 	K. Sin h 	
2650-65-33 

9 	pleto Blir. Gu 	0 1. 10,2002 	- 	00-70AODO 
L-TRAL-- 	 -jOOT074-OU0 50-6~ 

0-65-i3 
10 	Lailini-fiatia 	

2650 65 3300-70-4000 

Raldo--fien 	ot.*10.2 002 	2650-65-3300-70-4000 A 

12 	Msto IL3j.ak  -- ---- 	
01.101OU2 	26 0-65-3300-70-4000 

uI.Io.2002 	2650-6-330U-70~4000  
13 	B.C. NaLli 	 2650-65-33 

a, eShwar Das 

	

uflasda 	-01-10.2602 	2650-05-33OU-70-4UUU 
15. 	(Air 

I-e)-  - - 	
. 
 v  1. 10.20U2 	2650-65-3356 70-4000 

Maligal Kisku 	
0 1 ~  10,2 )2 	-Y6~6--65 ~1300-70-4000 

UO  U'  
7 	M.~[)Sal Hasda 	

UO 	2650..65-3300-70-4 01 10. 2(1(12 

	

. 	I  

--Z.Z-LZ 

. 
7.007 

19 	A. 11. C . haudliury 	01.1 	2650-45-3300-70-4 
- 	 01.110-0 	26.50-65.3 	00 

"61--iiiiFill Kil o 

	

clijudsk,rudy 	01-10.2  02 	26  5 U-6 5 -3 3 (j U-7 U-4 000 

01.10.2002 	2650-65-3300-70-4UOO 
Akbar Ali 

23 -~Ieyhcn,Fudu 	01.1  2002 	260*.65-3jjt~-_70-4UOO- 

0110 2002 	2650~05,330U-W-4000 
2,4 	Sailesh K1.1mar Das 	 u I 	 2650-65-33OU-70-400 
25 	

a 	

n~l,,,, 
 S 	

1.10.2002-1- 	
26 50-6 5 -3 3 00-  70.40uu 

I a:toil 	r a i'ni  Idl  i'l 	ol.1 .2002 
20 	 265u-65-3300-70-4000 

I i -PAil 	01,10.20U2 	2650-65-3300-7U--1000 
it. Das 	- 	265u-65-33 	00 

29 	am KutnarDTish 0 	01.10.2002 
01.  1 

 
10.2002 	.650-(j5-3300,70-4000 

- i-o 	lovind Baski 3(TU-.70.4000 - ----- 

	
01,10.200 31 	Ikabilidra..r., Sin'll 	- 	 J- -70-4000 

32 Budh D - Kumar 	oj.jo~2002 	265 - 33ou--- 

	

- .-. 	I 	. 2650-65-330G ~70:4000 
3 	6TUli Promif at 	0 1,  10.2002 

:o 1, 10,2002 	1 	2655-65-33b6-75-40OU 
34 	sha.110 	

01.10.20 2 	1 	2 	.100-70-4000' 

35 	Bhi  -07- 	ill 	 Im 	3 
io 	inn limed 	ol. 	2650-65-33 -70-4001) 

N. C. Barman 	09.0 . 19 	
4000 07.07.2002 

ji) 	2750-70-3800-75-  

A. 	
09.01 2003 

Arr ncheywilm 



eAk 

ANNEXURE-:- 

Tel. No.0364-2220706, 2220720 
Fax':0364-2506001 

GOVERNMENT OF INDIA 
CENTRAL WATER C Mi Sic) OM 5 N 
NORTH EASTERN INV CIRCLE AI  

SHILLONG 

	

"Rebc kka 	Ville", 	13;irik Point, 
TernpleRo ,) d , Loi% -crLIchuiniere,Shillong-()I 

E -nl2il:seneic@Salldlarnet.Ln 'No. NEIC/2003/2004/ I 

	

Dated 	LJ2006 

2FFICE  ORDER 

	

In pursuance of Doryr OM 
I 1\10.35'034/1-M-Estt(D)  dated .09.08-1999 	-CWC -  letter '  No,32022/2/99-E-XII dated 10.05.200 -0 and collse 	 and 

quint upon 
- 
1cceptance of the recommendations of th e  Review Departmental Screening Committee for - grant. - of Pirlancial U* -gradi sanctioll of the Competent Authority is hereby a 	

p 	, tioll under ACP Sch (~nle:,' 
ccorded t6 the' grant of financial up-gridation to tile Work Charged staff working unclet'-_—North Eastern Inv. circle, CWC,.Shillong 

~vhose nanies, ' effccliVe dates and pay scales are shown .against their nanldo& in Annexure-I. 

The grant of financial up-gradation to tll8se officials is subject to the - various pro v i s ions  !) f th(! aboVe mentioned OM of DoPT including the following:_ 

The above fbiancial up-graclation merely envisages placenient oil personal basis in the hil; . 

her pay scale and will not aniount to actual/functional promoti on.  
Tile designation of tile incuni

. bent will not change due to the financial up-graclation under ACP.' Scherne. 

The financial up-gradation shall not'Confer any privileges related to higher status. 
Grant of higher pay scale under the ACP Scheme is conditional to tile effect that the incumbent while accepting the sa 

- 
id benefit shall be deemed to hav e  given his unqualified acceptance foi the vacancy based promotion to the higher pay s 'Je~ %ybi ca 

refusal he shall be debarred fr3rI 	ch may occur subsequently alld in cas"c of i promotion 
a.s  -

pet  ~t lle rllles ~ 
On ,upgradation.uhdcrACP Scl.10111C tile belleficirt'ry is 'entille higher scale ujider P Y. 22( 

1 
 1)'a (i) 	 d tO hilve his/her pay'fik ed i t, ti le  

the time of regular promotio . 	vhich.sh.all be final and no pay fixation 'benefit shall accrue 
n. Tile),  may exercise option for fixation of their pay with ,  month from  the date of issue of this order: 	 in one 

6) 	Tile Pay of die concerned persons rnav be fixed accord . 
ing] and necessary  cli t i -jes  to t i lis  effe  Y 	 ct  may also be ninde i ll  the respective Service Books. I .Vhile issuing pay - -ilga lion OfdeFS" by the respective Heads of Office, a para may be added to the 

I 
 effect-that the above f&ation of pay-Ili flie.. upgraded scale is subject to review by Audit. Any, ver-paymen' the upgraded scale as poin 	

'0 	
ts  On  account Of pay fixation in ted out by tile-  Au'dit, 

	

	recoVe'red from the concerned 
wl be Government Servai-fi—ts in Jum p sum.  

The officials Nvho are eligible for 2nd fi nanc ia l up -gra  fixation of their pay in itia lly  in t ile  ,, up 	 dationArectly Will. be entitled f 'or -gradation sc 
. ale and then in die 211d up-gradation scale- 

Copy to 	
(P. M. Scott) 

SuPel-filLending Engin cl . 
The Executive Engineel', NEID-1, 11 & ill, CI.VC, Silchar; A 'za%N'l & Itil"la 

. 

gar. A c6~y Of tills Offic'L, -,"'  order 
I 
may be passed oil to tile person s  concerned. 

2. 	Office Order File. 

ACP.doc 

Ue Py 
Cert 	to be Vw 	
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eview Departmental 

	

List of Work Charged Staff recommended by the R 	
It, adation under ACAO  

Screening Committee for grant of Financial upgr 
Schenz,0 from the date & scale effect showing -against each. dated 	M (Read with Office Order No.NEIP1200312 0041t')E~ ' 

	

Effective date 	Nature of 	Upgraded scale of pay IT 
' 	u  S. 0. 	Name of the Official 

	

Finan ial 	(Rs.) 

	

of Financial 	Fina:rIcial 
u 

) r,  

I 

tion 5  
a.-Ition ui)gr 

2. 	3. 
Observer Gr.II 

	

19.04.2005 	1st 	4000-100-6000 Sh. B. M. Choudhury 	
EIE!!~c do  - 19.04.2 2 	Sh. Manihar Singh 

Work Sarkar GrAll 

Sh. S.  K. Dutta  18.03.2003  2nd -75-3950-80-4599 

—Sh.  M.A. Lasker  23.06.2004  2nd  do  - 

3 Sh. K. K Das  11.07.2004  2nd 

3050-75-3950-80-45 9f 

 

do  - d 

0_  

4 

5 
SMt. Mapju Paul  
Sh.  K.  9.  Das  

01.11.2004  
14.0 -1.2004  

2nd 

2"d 

do  - 
d  2750-70-3800-75' 4-400 

6 Sh. S. S.  Tatua  09.08.1999  2nd -do- 

7 Sh. C.  J.  josi2ph,  05.03.2003 2nd - do - 

8 Sh. A.  M. Mazurnder  05.03.2003 2nd  -  do  - 

9  Sh. S.  Tin Thang  09..08.1999-  Ist  -  do  - 

Drill Helper 

1 Sh.  Labi Sasusow  11.05.2004  2n_d  2750-70-3800-7.9-4400 

2 Sh.  Harka Bdr. Guru ng  16.07.2003,  2nd - do  - 

3 Sh.  Chandan Chakraborty  05.03.200  2nd 30 0-75-3950-80-4590 

4 Sh. P. - K. Nath  01.02.2005  2nd -do-. 

1 	5  Sh. Bhim Bdr. Ghole 16.07.2003  2nd-  2750-70-3800-75-4400 

_6 Sh.Rarn Bdr. Mongar  21.03.2003  2nd do  - 
Boat Man 

Sh.  Go2al  Ch.  Sutradhar  01.0 -1.2004  J_2~50-65-3360-70-4000 

Khalasi 
Sh.  V. Unnikrish~-ian  12.11.2004 2nd 2750-70-3800-75-4400 

Sh'. S. U.  Laskar  11 -07.2002  2nd do  - 

3 SIA. U. D.  Thakur  05.03.2003 ')nd do  - 
Sh.  A  U.  Barbhuiyia  16.03.2003  2nd d L) 

5 Sh,  Kajal Adhikary  09.01.2004  2nd -do- 

6 Sh. Mantu Das  16.06.2004  2nd do  - 

7 Sh.  M.H.  Barbhuiyia  17.06.2004  211d -do- 
8 Sh. Hemanta Kr. Singlia  09.07.2004  2nd  - CIO - 

9 Sh.  L. Konungjaou  06.06,.2004-  2nd  -3050-'75-3950-80-4590 

10 Sh,  Zoram Thanga  01.07.2004  ~nd 22750-70-3800-75-4400 
11 Sh. H. R. Khama  05.03.2003  2nd do - 
12 Sh. A.  H. Barbhuiyia  0~ -5.03.2003'  2nd do- 
13 Sh. Man Bdr. Tamang  01.07.2004 2nd  do 

Sh. Rozaikung  01.07.2004  ')nd  -do- 
Sh. Lalrarnhluri  01.07.2-004  2nd do - 

Sh. K. P. Sahu  09.10.2004  2nd  CIO - 

Contd....2/-. 
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17 
_T8—  
19 

.20  
21  
22 

2.  
Sh.-Malik-R-a—m  
Sh.  Mi M. Patel  
Sh.  R. R. Sahu  
sh.  B.:  S.  Yadav  
Sh.  Hum Bahadur  
Sh.  Tek Bdr. Pradhan  

3.  
02.01.2003  
11.02.2004 
16.03.2004  
10.03.2004 
03.01.2004  
30-10.2005 

4.  
2nd  
2nd 

211d  
2nd 

2nd- 

2nd 

5. 
2750-70-3800-75-4400 

-do- 
-  do  - 

3050-75-3950-80-4590 
2750-70-3800-75-4400 

-do- 23 Sh.  Keshbi Thappa  30.10.2005 2nd -  do!.. __~4_  —Sh. R 'am  Singh Lama 30.10.2005 2nd -  do  - 
25 
26 
27 

29 
30 
31 
32 

Sh.  I B. Rai 
-Sh.  P. Bdr; Sunar  
Sh '  H.  C. L.  Kadarn  
Sh.  Nandan Malla  
Smt, Uiiala Devi Mo  
Sh. Brajendra. Debnath  
Sh.  Dawa Sherpa  
Sh. D.  K. Duttia  

30-1 .0,2005 
- 30-10.2005 
'10.03.20~04  
12-05.2005 
20.06.2003 
19.12.2003 
28.12.2003 -  
01-01.2004  

2nd 

2nd 
211LI  
1st 
1st 
1st_  
is t 
1st  

-do- 
-do- 
do  - 

.2650-65-33'00-70-40-00 
do 
do  - 

- -do  - 
-do.- 

k=~i3 _ 
1 .34  

SMt. Mitali Mazumder  — 
Sh. Rahamat Ali  

.01.01.200 4  
01-01.2004  

1st 
1st  

-do- 
do  - 35 Sh.  agg~  Rabi Das  01.01.2004  1st -do- 36 5h. B. L. K. Sharma  01-01.2004  ist -  do - 37 Sh. Bindeswar Sahani 01.01.2004  1st -do- 38 Sh.  Dilip Das 01.01.2004  Ist  -do- 39 Sh. Dijendra Ch.  Das  01.01.2004  1st -do- 40  Sh. - Bijay Kr. Bhardwaj 1st  -do- 

Sh.'K. B. -Sonar 02.01.2004 Ist  do 
42 
~43, 
44  

Sh. Faizur Rahaman 
_~R  Indra Bdr. Pradhan  
Sh.  Anil Kiskoo  

03.01.2004  
.19.12.2003 
1 ~._l  2-2  0 03 

1st 
1st  
1,.qt  

-do- 
-'do  - 
- CIO - 45 Sh. Tiwari Kumar 19.12.2003 Ist  -  do  - 

47  
Sh.  Tn~ Bahadur  
Sh. Munshi Baski  

19.12.2003 
19.12.2003 

1st 
Ist do  - .48  

49  
Sh. Bhugen Giri  
Sh.  Debr  

19.12.2003 
.19.12,2003 

jst- 
1st  

do 
-  do  - 50 Sh.  Prabhu Murmu  22,04.2004  1st  -  do- 51 — 

_~2  
Sh. Govind Mu'rmu  
Sh. Kazira Rai 

22.04.2004  
01-01.2004  

ist  
1st 
1 s t 

1st  
1st  
I't 

-  do  - 
-do- ~_3_ 

511 
—5 

Sh. K. K. Das  
Sh,  S.  K. Biswas  
Sh. Sunil Kr. Das  

01-01.2004  
09-01.2004 
06.01.2004  

d  o  - 
-do- 
do  - 56 Sh. Tilak Bdr, Chettri 12.05.2005 ~ do- 57  Sh. Anian 	armakar  07.02.2004  - do  i 	- 5~__ 

T9 
F-00. 

'Dilip  Sh 	Das  
Sh.  Sadar Ali Ahmed  
Sh. Khaizen -Roy  

06-04.2005  
11-05.2005 
11 

ist 
Pt  

-do- 
LIO- 
do - 

2- 

ACP.doc 
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J 

J~_ 2. 3.  4. 5. 
61 Sh-.  jyotirindy Chak 03.01.2004, -  lst 2650-65-3,300-70-4000 
62'. Sh. Gopal Rov 12.05.2005  -do- 

.1 63  Sh,  Ram Pravesh Choudhury - 19.04.2005 lit -  do- 
.
64 	-  SIL  Kaku Kuniar 19.12.2003  ist -  do  - 
65 Sh. R. K. Barman 09.01.2004 	: Ist - do - 
&6—  
67  

Smt. Sudipta Singh 
Sh. Narbu Tsering 

01-11-2004 
30.10.2005  

2nd  

2nd  

275G-7Q-3800-:75-4400 
-do  - 

68 Sh.  Noy Kr. Singha —11.03.2005  2nd do.- 
)ti Rov Choudhury, 

70 	Sh.  Rarnapada Maity 
14.05.2005 
31.05.2005  

Ist. 
Ist 

2650-65-3300-~70-4000 
-do- 

(P. M. Scott) 
Superintending Engineer 

ACP.doc 
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Tribunal 

V  A 41 -qTft;ft 
A10 

G"wahati Bench 

-r 4 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

O.A. No.06 of 2007 

Shri R. Balan 

.... Applicant 

-VS- 

Union of India & Ors. 

..—Re.spondents 

The written statements on behalf of the 

Respondents above named: 

WRITTEN STAMtIENT  FILED ON  MHALF OF THE  RESLONDENTS NO I  to  5 

MOST RESPECTFULLY  SHE)MM: 

That with regards to the statement made in the paragraph I of the instant 

q'  application the respondents have no comment. 

That with regards to the statement made in paragraphs 2 and 3 of the 'instant 

application the respondents have no comment 

That with regards to the statement made in the paragraph 4.1 of the instant 

application the respondents have no comment 

That with regards to the statement made in paragraph 4.2 to 4.6 in the instant 

application the Respondents begs to state that these are matter of records and the 

Respondents do not admit anything which is not borne out of records. 

That with regards to the statements made in paragraphs 4.7 in the instant 

application, the Respondents begs to state that there is no illegality on the part of the 

Contd- P/ 
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respondents and the applicant worked in 
I 
 the said posts as .  per the vacancy in the cadre and 

re  
Xruitment Rules. 

- That with regards to the statement made in the paragraph 4.8 of the instant 

-application, the respondent begs to state that it is mentioned that as per OM of DOPT 

dated 9/8/1999 the, granting benefit under ACP Scheme has nothing to do .  with the 

seniority, and.in  case of disciplinary/penalty proceeding'rules governing normal promotion 

shall be followed respectively. 

A copy of the Office Memorandum 'dated 9-8-1999 is annexed herewith and 

marked as ANNEXURE - A 

That with regards to the statement made in the paragraph 4.9 of,the instant 

application, the Respondents begs to state that these are matters of records and,the 

Respondents do not admit anything which are not borne out o\f records. 

That with regards to the statement madein the paragraphs 4.10 to 4.12 of the 

instant application the respondent begs to state that it is mentioned that the Review 

Departmental Screening Committee (RDSC ~ set up in the year .2005-2006 considered the 

eligibility of all the employees based on the check list fin -nished by the respective 

disciplinary authority/head of P'ffice m̀ respect of each individual employee. Wl~ile 

reviewing the checklist, it was found that, Vigilance' Clearance from the disciplinary 

authority in respect of Shri R. Balan alo 	6 er 	e s current y wo g in 

the office of Respondent No.5 was not fin-nished on the ground of his alleged involvement 

m the Bogus Money Order Scam. Thus the'n9mes of all, the'. Six' employees alongwith the 
applicant was exchided from the order granting benefit of ACP. The brief background of 

the bogusmoney order scam and involvement of the applicant is as under. 

A fake Money Order Scam from Teok Qqrhat) involving CWC officials alongwith 

others was detected way back in January 1999 by postal department and intimated to.the 

Contd- P/ 
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Respondent No.5. After a I series -of correspondences and preliminary investigations, 

~uperintendent'of Post Office, Sivsagar, Division, ,  Jorhat furnished an' interim list of 14 

involved officials \of CWC to the Respondent No.5 vide his letter No.F4-12/98-99 dated 

15-7-99. The-name -of the applicant is part of the list proving his active involvement in the 

scam it'was requested in the above letter that the amount shown against each name be, 

recovered 'with the active and prompt effort by the Respondent No.5 Sh R. Balan 

deposited Rs.2,46,000/- to the post office as intimated by himself vide his letter dated 4- 

11-1999 which clearly proves acceptance of his involvement in the scam. This is gross' 

misconduct on part of a Govt. Servant liable for disciplinary action. Since the 

investigation done initially by Postal Department and later on by Police Department, the 

disciplinary action could not be initiated due to want of final report. CWC has been in 

active persuasion with.  the postal as well as police department for the final report of the 

investigation for final conviction of erring officials or drop the names of innocent officials 

from the list of suspected officials. Extra ordinary delay in investigation has been the 

concern of CWC. It is in this context the Respondent-No-5 expressed his deep concern to 

the Superintendent of Post, Jorhat, Assam empbasi for banding over the case to CBI for Mg 

speedy investigation (ANNEXURE — Q. Visualizing the gravity of the case, CWC HQ 

decided that the case is monitored at Chief Engineer level. The final outcome of the case is 

still awaited despite replar persuasion with the Deptt. of Post. 

Pending final outcome of the case, vigilance clearance could not be issued in 

respect any of the proven officials like Shri R.Balan resulting in his name not figuring in 

the list sanctioned for grant of financial upgradation under ACP scheme vide office order ,  

No.NEIC/2003/2002-03/3272-75. 

Copies - of letter dated 15-7-4 999, 15-7-1999, letter dated 4-11-1999 and ACP 

Scheme vide Office Order No.NEIC/2003/2002-3/3272-75 annexed herewith and marked 

as, ANNEXURE —B, C, D and E respectively. 

Contd- P/ 
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That ~vith regards to the statement made in the paragraphs 4.1- 3 of the instant 

application, the Respondents beg to state that the involvement of the applicant in scam 

well before his entitlement for I s' financial up-gradation w.e.f. 13-1-2004' ~ as. explained 

above in detail declared him not eligible for the above benefit till he is declared not guilty 

by the investigation agency. However, if found guilty, suitable disciplinary action shall be 

initiated against the employees. Thus Shri R. Balan does not qualify for issue of Vigilance 

Clearance till the investigation of the Bogus M.O. scam is received from the investigating' 

agency. 

That with reg 
I 
 ards to the statement 'made in paragraph4.14 of the instant 

application, the Respondents already explained above noted paragrapl ~\ 4. 10 to 4.12 of the 

instant written statement,' that his name was forwarded to the Review Departmental 

T7 
Screening  Committee. without vigilance clearance due to the valid reasons explained ,  

above. His ,  *involvement was detected in j2~9~ell before his completing 24 years of 

service, His acceptance by depositing Rs. 2,46,000 to 

- 

the post office is considered that the 

Departmental (Post Office) investigation iWa~s ~known to him. Thus his claim that he, did not 

know. about his misconduct in violation of CCS Rules being investigated by other 

department under intimation to CWC is not correct at all. 

That with regards to the statement made in the paragraphs 4.15 of the instant 

application, the Respondents beg to state that the preliminary investigation has clearly 

proved his involvement in the money order scam. Acceptance of his involvement was 

further confirmed when he deposited the'money to the post office. --Thus- he-does-not 

qualify for issuance of vigilance clearance without which consideration by Review DSC 

does not arise. 

That with regards to the statement made in the paragraphs 4.16 and 417 of the 

instant application, the Respondents beg to state that the exclusion of name is on valid and, 

genume reason and cannot be declared as illegal, arbitrary and discriminatory. 

Contd- P/ 
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That with regards to the statement made in the Pargraph 4.18 of the instant 

application, the'respondents beg to state that AII the su~pected employees have been treated 

uniformly on the same criteria which show there is no. deliberate exclusion name only. -  

That , with regards to the statement made M" the paragraph 4.19 of the instant 

application the respondents have no comment. 

That with regards to' the statement made in the paragraphs 5 of the instant 

application, the Respondents be to state that his deep rooted involvementwith grossly 

illegal activity specially siphoning Govt. money in his full sense hardly qualifies him to be 

considered for the financial benefit under ACP. The action of department by excluding his 

name'alongwith.  all suspected is justified.' Therefore it is prayed thathis request. may be 

not eniTtained by the court. However, it is assured that oncompletion of the investigation 

finding him free from all charges, he shall be given due benefit in accordance with the 

provisions ,6f the DOPT OM. 

The Respondents ftuther beg to state that the grounds setforth in the instant 

application are ,  not good grounds and also -not tenable in the eye -of law and ~ as such, the 

instant application is liable to be dismissed. 

1.6. 	That with regards to the statement made in the paragraphs 6, 7 and 8 of the instant 

application, the answering Respondents have no comments. 

That with regards to the statement made in paragraph 9 of the instant application 

the respondents beg to state that the claim of the applicant is illegal and ill f6unded and the 

applicant is not entitled to get any interim relief. 

That the respondents submit that the application has no merit and as such the same 

are liable to be dismissed. 

Contd- P/ 
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VERIFICATION 

I~ V. D, Roy, son of 9h. Kailash Roy at present working as Executive Engineer, 

North Eastern Investigation Division-1, Central Water Conunission, Jalbikaspur, Rongpur-

I, Silchar-9 (ASSAM) being authorized to hereby verify and declare that the'statement 

made in para I to 18 are true in my knowledge and in para being matter of records 

are true to my information and believe and I have not suppressed any material fact. 

And I sign this verification on this 29d' day of June, 2007. 

DEPONENT 

0 
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ind;a 
Mili -ztry  of Personnel, Publir; Grievances and Pensio,nis,  

(Depatrrmemf of Per ortne! and Tra:ning ,  S 	I 	i N 	j 

North LR!o,k, New Delhi 1 '51 001 0 1 
August 9, 1999 

OFRCL-~- 	ORA NQ UM 

M 0 S 10 N S C  Hi EPV,  E  F OR  THE &ub -ec1t:-  THE ASSURED  CARECR PRQjGRf--SL) 
N, 	L  "-"3Ck.IEPNM--NTC2,"IlLiAN  EMPLI-QYEF-i'---'- 

c 'he Fifth 	Pay Commission in it- Report has made certain 
recorfu -nendafiC715 fe lC.," 

-ed Career Progression (ACIP) Schei-Ile M ig to the Assu, 
TOr tne(I-I'entral Government civilian employees in all Ministries/DepartmenL9. 

j l~j A' The k-,CP Schemeneeds to be viewed as a 'Safelll Net to deal wii Me 
of-c--bilel-11 of ae-uine- stagna tion and hardship faced by the ernployees due VD g 	It .1 	. 	it 	i 	Y [;:,. 	I 
IS(* of adilequ@te,  promotional avenues. Accor iok;, after careful dir 

r ,-on ,-'deration it has been decided b'V the Government to inu oduce the AtC ~P 
&1-1, hevne. recornt -nended by 

' 
the Fifth Central Pay k"onimission with certain 

as i ~,id;'c~,,ted - lierek,;,ncie'r:- 

1  It-  GROUPW CENTRAL SERVICES 

?.-  -, 1 - 	zpect ol GroupW Central services ( -I-eci-in'f--a!/Non--F-:---ci', n;~ cal't, no . I  r is 	L ie 
financial upgradation uunder the Schenie..is. ,')eing-pr-oposed--Tr-, r the reason that 
P-Omo'-ion in their caselmust be earned. Hence, it has be-e-ri decided'that there 
Shall be no benefits iundle-r' tle A*%--'~P Scheme for ('--Iroup 'A' Central sen'titces 
(T*echnilcal/Non--Tech!7,;Ic,al). Cadre ControlliHig AuthoriVes in their case %.-vould, 
hov--,ever, continue to iniprove the oromotion prospe cts in 
organisations/cadres on functiona; i grounds by way of organisational study 
cadre review, etc. as per prescribed norms. 

.01 

0  1. G.ROUP'B,'C --  AND 'USERVICESIPOSTS AND ISOLATED 

POSTS IN  GROUP  W.,  V,  VAND V CATEGORIES 

z  3 ,- 1 1,"it/hilie in respect of these categories also promothon shall contiFiLle to be 
duly earned, it is proposed to adopt the ACP Scheme in a mod' -flad form to 
-mitigate hardship in cases of acut-- stagnation either in a cadre or in an 
isolated post. Keeping in view all relevant factor-s- , it has, therefore, been 
decided to r 	t .jran'-  two 

financial u 	chaitions  [as recommended by the Fifth (-~ entl,al Pay 
Commission and also in accordance with the Agreed Settlement dated 
Septernber 1 '1, 1.  997 (in relation' 

C-&-f 
Pew) . cakc 



A4 LO 1,3roin 	and 'D' employeas',  entered Unto with the Staff Side of the 
Nat'r ,nai Council ~Y--,M)O un&r the A- P Scheme to Grour'. '13', 'C' and 'D' 
employees on completion of I 	and 2A -ears 'su L 	 bject to condition no.4 j 
i At,! . In ,-:~, ~zurej)  of regular ser.:Ice respectively. Isolated posts in Group W, 'B', 
'C' and 'D' categories which have no promotional avenues shall also qualify 
lOr similair benefits on the pa - '~tern indicated above. Certain calegories of 
employees sucli as casual e !iployees (including those witl -,  temporary status), 
&d-hoc and contract employ- es shall not qualify for benefits under the 
aforesaid Scheme. Grant of ~ 'nancial upgradations under the ACP Scheme 
shall, however, be subjec ~ to ihe conditions mentioned in ArM:exur"-,  

'the A ,,,- P Scheime s! a!' be Interpreted 31 kullar Service ~ for thr purpose ot 
the ellglbilitv servic ~~ counted 	romotion in terms ot to rneai-I tor regUla-, 

;,eievant 	Rules. 

9 	Q Ihnit- ro-duction of the ACIP SI.,herne should, however, in no case affeCIL tLh8 
normal (re-gular'l promotional avenues available on the basis of vacandes. 
Attennipts needed to improve promotion prospeCts in organisations/cadres on 
functional g1rounds by way U.' o~ganisational study, cadre reviews, --t.- as per,  

he ground that 'he ACP Scheme prescribed norms should noli be given up on LI 
I,a-s been introduced. 

Vac-ancy based regular prfimotions, as- distinct frorn fillia-Incial upgradation 
under the ACP Scheme, sh;-:~ I[ continue to be granted after due screening by a 
regular Departmental Prom ,"..Jon Committee as per relevant rules/guidelines, 

a 	I- - 	1-~ 111.  S~ Rr--ENIN" COMMITTEE 

r_g  r,OMM  6.1 Ak departmental Screeni- \-, 	ittee shall be constituted for the purpose 
I 	—anit U' benef; -s under 'Ih- Afr -' 1~-- ,- heme. cif proc.essing the-  cases. -Foir "i 	I-P 

6.2 The composition  of the Screening \Committee shall be +the same as that 
of the DP\"" prescribed unde; -  the re.levant Recruitmenf/Service Rules for 
regular promotion to the high.er  grade to which financial upgradation is to be L 	I 	I 	GI 	k 
granted. However, in cases vh-ere DPC as per the prescribed rules is headed 
by the Chairman/Member of the UPSC, the Screening Cor-nmittee under the 
ACP Scheme shall, instead, be headed by t 

. 
he Secretary or an office-, of 

equivalent rank of the conce-ned Ministry/Department. in respect of isolated 
posts. the composition of tN- Screening Committee (with modification a L 	I 	s 
noted above, if required) shall be the same as that of 'the DPC for promotion 
to analogous grade in that NPI- iniStry/Department. 

6.3 in order to  prevent operation of trie ACP Scherne frorn resulting into 
undue strain or 'the adminis"I.-ative machinerv, the Screening Cor-nmillee shall I 
follow a time-schedulle and Imeet twice in a financialyear - pr ferably in the L 	I 	te 	, 	I 	I 
first' week  of January and J.Wy for advance processing of the cases. 
Accordinaly, cases maturinc,  during the first-half (April-September) of a 
particuia 	11 1 	1 	1 	1 r fina ~ c;a! year for a-an' of benefits under the ACP Slicheme shall be 
taken Lip for consideration b --,, the Screening Committee meeting in the first D 
week of january of the prev'---,ws financial yeai. Similarly, the- Screening 

W. 



Committee meeting in the first week of July of any financial year shall process 
the cases that would be maturing during the second-half (October-March) of 
the same financial year. For example, the Screening Committee meeting in 
the first week of January, 1999 would process the cases that would attain 
maturity during the period April 1, 1999 to September 30, 1999 and the 
Screening Committee meeting in the first week of July, 1999 would process 
the cases that would mature during the period October 1, 1999 to March 37 1, 
2000. 

6.4 To make the Scheme operational, the Cadre Controlling Authorities shall 
constitute the first Screening Committee of the current financial year within a 
nonth frorn: the.  date of issue of these instructions to consider the cases that 
have already matured or would be maturing upto March 31, 2000 for grant of 
benefits under the ACP Scheme. The next Screenina Committee shall be 
constituted as per the time-schedule suggested above. 

Ministries/Departments are advised to explore the possibility of effecting 
savings so as to minimise the additional financial commitment that 
introduCtion of the ACP Scheme may entail. 

The ACP Scheme shall become operational from the date of issue of this 
Office Memorandum. 

In so far as persons serving in the Indian Audit and Accounts Departments 
are concerned, these orders issue after consultation with the Comptroller and 
Auditor General of India. 

The Fifth Central Pay Commission in paragraph 5-12:15 of its Report has 
also separately recommended a "Dynamic Assured Career Progression -- 
N/lechanism" for different streams of doctors. It has-be--e-ndecided that the said 
recommendation may be considered separately by the administrative Ministry 
concerned in consultation with the Department of Personnel and Training and 
the Department of Expenditure. 

11 . Any interpretation/clariffication of doubt as to the scope and meaning of the 
provisions of the ACP Scheme shall be given by the Department of Personnel 
and Training (Establishment-D')- 

All Min istries/Departments may give w'16_: ~ circulation to these instructions 
for auidance of all concerned and also take immediate steps to implement the 
Scheme keeping in view the ground situation obtaining in services/cadres! 
posts within their administrative jurisdiction; 

Hindi version would follow. 

(K. K. J H A) I 
Director(Establishment*l I 
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1. All Ministries/Departments of the Government of India 

President's SecretariatNice President's Secretariat/Prime Minister's 
Office/Supreme Court/Rajya Sabha Secretariat/Lok Sabha 
Secretariat/Cabinet Secretariat/UPSC/CVC/C&AG/CentraI Administrative 
Tribunal(Principal Bench), New Delhi 

All attached/subordinate offices of the Ministry of Personnel, Public 
Grievances and Pensions 

Secretary, National Commission for Minorities 

Secretary, National Commission for SchedUled Castes/Scheduled Tribes 

Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road, 
New Delhi 

All Staff Side Members of the National Council (JCM) 

Establishment (D) Section - 1000 copies 

ANNEXURE-1 

CONDITIONS FOR GRANT OF BENEFITS UNDER THE ACP SCHEME 

The ACP Scheme envisages merely placement in the higher pay-
scale/grant of financial benefits (through financial upgradation) only to the 
t- Ciovernment servant concerned on personal basis and shall, therefore, neither 
amount to functional/regular -promotion nor would require creation of new 
posts for the purpose; 

The highest pay-scale upto which the financial upgradation under the 
Scheme shall be available will be Rs.14,300-18,300. Beyond this level, there 
shall be no financial upgradation and higher posts shall be filled strictly on 
vacancy'based promotions, 

The financial benefits under the ACP Scheme shall be granted from the 
date of completion of the eligibility period prescribed under the ACP Scheme 
or from the date of issue of these instructions whichever is later, 

The first financial upgradation under the ACP Scheme shall be allowed 
after 12 years of regular service and the second upgradation after 12 years of 
regular service from the date of the first financial upgradation subject to 
fulfillment of prescribed conditions. In other words, if the first upgradation gets 
postponed on account of the employee not found fit or due to departmental 
proceedings, etc this would have consequential effect on the second 
upgradation which would also get deferred accordingly; 

5.1 Two financial upgradations under the ACP Scheme in the entire 
Government service career of an employee shall be counted against regular 



-11 - 
promotions (including in-situ promotion and fast-track promotion availed 
through limited departmental competitive examination) availed from the grade 
in which an employee was appointed as a direct recruit. This shall mean that 
two financial upgradations under the ACP Scheme shall be available only if no 
regular promotions during the prescribed periods (12 and 24 years) have 
been availed by an employee. If an employee has already got one regular 
promotion, he shall qualify for the second financial upgradation only on 
completion of 24 years of regular service under the ACP Scheme. In case two 
prior promotions on regular basis have already been received by an 
employee, no benefit under the ACP Scheme shall accrue to him -, 

14A 

 

5.2 Residency periods (regular service) for grant of beriefits under the ACP 
Scheme shall be counted from .the grade in which an employee was 
appointed as a direct recruit -, 

Fulfillment of normal promotion norms (bench-mark, departmental 
examination, seniority-cum-fitness in the case of Group 'D'employees, etc.) 
for grant of financial upgradations, performance of such duties as are 
entrusted to the employees together with retention of old desi-gnations. 
financial upgradations as personal to the i:-n—cumbent for the stated purposes 
and restriction of the ACP Scheme for financial and certain other benefits 
(House Building Advance, allotment of Government accommodation, 
advances, etc) only without -conferring any privileges related to higher status 
(e.g. invitation to ceremonial functions, deputation to higher posts, etc) shall 
be ensured for grant of benefits under the ACP Scheme; 

Financial upgradation under 'the Scheme shall be given -to the next higher 
grade in accordance with the eXisting hierarchy in a cadre/category of posts 
WithoUt cre8ting'nOW posts 	 of i§'dlated -- ' 
posts, in the absence of defined hierarchical grades, financial upgradation 
shall be given by the Min istries/Departments concerned in the immediately 
next higher (standard/common)  pay-scales as indicated in Annexure-11 which 
is in keeping with Part-A of the First Schedule annexed to the Notification 
dated September 30, 1997 of the Ministry of Finance (Department of 
Expenditure). For instance, incumbents of is . olated posts in the pay-scale S-4, 
as indicated in Annexure-11,  will be eligible for the proposed two financial 
upgradations only to the pay-scales S-5 and S-6. Financial upgradation on a 
dynamic basis (i.e. without having to create posts in the relevant scales of 
pay) has been recommended by the Fifth Central Pay Commission only for 
the incumbents of isolated posts which have no avenues of promotion at all. 
Since financial upgradations under the Scheme shall be personal to the 
incumbent of the isolated post, the same shall be filled at its original level 
(pay-scale) when vacated. Posts which are part of a well-defined cadre shall 
not qualify for the ACP Scheme on 'dynamic' basis. The ACP benefits in their 
case shall be granted conforming to the existing hierarchical structure only', 

The financial upgradation under the ACP Scheme shall be purely personal 
to the employee and shall have no relevance to his seniority position. As 
such, there shall be no additional financial upgradation for the senior 



employee on the ground that the junior employee in the grade has got higher 
	A 

pay-sca(e under the ACP Scheme; 

On upgradation under the ACP Scheme, pay of an employee shall be fixed 
under the provisions of FR 22(l) a(l) subject to a minimum financial benefit of 
Rs. 100/- as per the Department of Personnel and Training Office 
Memorandum No. 1/6/97-Pay.1 dated July 5, 1999. The financial benefit 
allowed under the ACP Scheme shall be final and no pay-fixation benefit shall 
accrue at the time of regular promotion i.e. posting against a functional post in 
the higher grade, 

Grant of higher pay-scale under the ACP. Scheme shall be conditional to 
the fact that an employee, while accepting the said benefit, shall be deemed 
to have given his unqualified acceptance  for regular promotion on occurrence 
of vacancy subsequently. In case he refuses to accept the higher post on 
regular promotion subsequently, he shall be subject to normal debarment for 
regular promotion as prescribed in the general instructions in this regard. 
However, as and when he accepts regular promotion thereafter, he shall 
become eligible forthe second upgradation under the' ACP Scheme only after 
he completes the required 'eligibility service/period under the ACP Scheme in 
that higher grade subject to the condition that the period for which he was 
debarred for regular promotion shall not count for the * purpose. For example, if 
a person has got one financial upgradation after rendering 12 years of regular 
service and after 2 years therefrom if he refuses regular promotion 'and is 
consequently debarred for one year and subsequently he is promoted to the 
higher grade on regular basis after completion of 15 years (12+2+1) of regular 
service, he shall be'eligible for consideration for the second upwadation 
under the ACP Scheme bnlyafter rendering ten -  more years* -in" -addition t 

. 
o 

 . 
bA/o 

years of.servi.oe-al.re-ady rendered -b-y-bim-after.-the-firstJinanciaI upg radation 
(2+10) in,that highergrade i.e. afftor - 25yea'rs (12+2+1-~10) of regular service 
because the debarment period of one year cannot be taken into account 
towards the required 12 years of regular service in that higher grade, 

11 . In the matter of disciplinary/penalty proceedings, grant of benefits under 
the Al%'aP Scheme shall be subject to rules governing normal promotion. Such 
cases shall, therefore, be regulated under the provisions of relevant 

is  CCS(CCA) Rules, 1965 and instructions thereunder; 

The proposed ACP Scheme contemplates merely placemen on personal 
basis in the higher pay-scale/grant of financial benefits only and shall not 
amount to actual/functional promotion of the.employees concerned. Since 
orders regarding reservation in promotion are applicable only in the case of 
regular promotion, reservation orders/roster shall, not apply to the ACP 
scheme which shall extend its benefits uniformly to all eligible SC/ST 
employees also. However, at the time of regular/functiorial (actual) promotion, 
the Cadre Controlling Authorities shall ensure that all reservation orders are' 
applied strictly -, 

Existing time-bound promotion schemes, including in-situ promotion 
scheme, in various' Ministries/Departments may, as per choice, continue to be 



operational for the concerned categories of employees. However, these 
schemes, shall not run concurrently with the ACP Scheme. The Administrative 
Ministryi/Department -- not the employees -- shall have the option in the matter 
to choose between the two schemes, i.e. existing time-bound promotion 
scheme or the ACP Scheme, for various categories of employees. However, 
in case of switch-over from the existing time-bound promotion scheme to the 
ACP Scheme, all stipulations (viz. for promotion, redistribution of posts, 
upgradation involving higher functional duties, etc) made under the former 
(existing) scheme would cease to be operative. The ACP Scheme shall have 
to be adopted in its totality -, 

'14. In case of an employee declared surplus in his/her organisation and in 
case of transfers including unilateral transfer on request, the regular service 
rendered by him/her in the previous organisation shall be counted along with 
his/her regular service in his/her new organisation for the purpose of giving 
financial upgradation under the Scheme; and 

15. Subject to Condition No. 4 above, in cases where the employees have 
already completed 24 years of regular service, with or without a prornotion, 
'the second financial upgradation under the scheme shall be granted directly. 
Further, in order to rationalise unequal level of stagnation, benefit of surplu's 
regular service (not taken into account for the first upgradation under the 
scheme) shall be given at the subsequent stage (second) offinancial 
upgradation under the ACP Scheme as a one time measure. In other words, 
in respect of employees who have already rendered more than 12 years but 
less than 24 years of regular service, while the first financial upgradation shall 
be granted -immediately, the surplus regular service beyond the first 12 years 
shall  also be counted towards the next 12 years of regular service required for 
g 	

,- _ fb  
rant o i e sec n inancial upgradation and, consequently, they shall be 

considered for the second financial upgradation also as and whe'n thev 
complete 24 years of regular service without waiting for completion of ,12 more 
years of regular service after the fir  t financial upgradation already granted Is 
under the Scheme. 

(K. K. J.HA) 
Director(Establishment) 

ANNEXURE-11 

STANDARD/COMMON PAY-SCALES 

As per Part-A of the First Schedule Annexed to the Ministry of Finance 

(Department of Expenditure) Gazette Notification dated September 30, 
1997 

[REFERENCE PARA 7 OF ANNEXURE I OF THIS OFFICE 
MEMORANDUM] 



S.No. Revised pay-scales (Rs) 

1. S-1 2550-55-2660-60-3200 

2. S-2 2610-60-3150-65-3540 

3. S-3 2650-65-3300-70-4000 

4. S-4 2750-70-3800-75-4400 

5. S-5 3050-75-3950-80-4590 

6. S-6 3200-85-4900 

7. S-7 4000-100-6000 

8. S-8 4500-125-7000 

9. S-9 5000-150-8000 

10. S-10 5500-175-9000 

11. S-12 6500-200-10500 

12. S-13 7450-225-11500 

13. S-14 7500-250-12000 

14. S.-15 -80-0-0-27SA3-50— 

is. S-19 10000-325-15200 

16. S-21 12000-375-16500 

17. S-23 12000-375-18000 

18. S-24 14300-400-18300 

F.No.35034/1/97-Estt(D)(VoI.IV) 
Government of India 

Ministry of Personnel, Public Grievances and Pensions 
(Department of Personnel and Training) 

New Delhi 110001 
February 10, 2000 

OFFICE MEMORANDUM 
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27 -  )514 P's. 2000/- 	-do- 91 

28: 3515 

	

2000/- 	-do- 

	

/_ 	-do- 24 - 8-98  
 6233 	19-8-98 Rs. 2000/ 

ps. 2000/_ 	~do- 
11 

 6234 
it 2000/- 	-do it 

 
11 

6235 
2000/- 	-do- 

 
 lt 

6236 
6237 2000/- 	-do- 

5-1 1-98 
 6291 	31 - 1 0-9ar6.5000 	-do- IT 

 6294 	11 	FS. 50000- 	-do- 

	

5000/- 	-do- 6-11-98 
36.. 6237 	2-11-98 pz. 

R5. 500c)/- 	-do- 
37. 6-236 



Of ol: 	J?mt. 

P6.76000 

7- 1 0-97 	P6 ' 7  000 	
~,jit ha 	-.6-10-97 	lqo-%,igc)ng HO 

-7iazari. ,  
39. 	Teok 6351 D L _4  1-1 Z- :-~ !--Y 

6352 Ps. 2 DO 0/- do- 
 
 6353 P.S. 2000/1- 

R_&. 2000/_ 

-do- 
-CLo- 

IT  
IT 

632B 
Fs. 2000/- 

It 

-do- 	 CI it  6329 It 	Fs. 2000/- -do- 	 TI 
 6330 

6332 	26-5 -96 	Rs. 2)  000/_ -do- 	2-6-0,B 
'"  5 . 
4 6333 

It 	izs. 2000/- -do- It 

4_7, 6334 41 	FS. 2000/- -do- It 

 6335 F.S., 2000/- -do~ 

Rs. 2000/.- -do- 
 

It 
6336 
6547 	21-7-9a 	F3 - 2000/- -do- 	29-7-98 

11  
111 6548 	

it 	KS., 2000/_ 

Rs- 5000/_ 

-do-7 	
10-11-98 	

it 
-do- 	- 	it it  6262 	6-11- 9 6 

It 	5000/- -do- 
S3. 6263 

7-110-97 	2000/- Sm-_. 
Renu 3aruah 16-lo-97 K-hutik6ti-E,  

 6363 C/o Haren 3-ordoloi 	D. 0. 

ARB Rd, -70~-~bar~:;ac>n. If It 

 6364 It 	2000/- -do- 	
23-12-97 	

IT 
56.. 	It 6333 16-12-97 Ps. 2000/- 

rz. 2000/- 

-60- 	 1 

5- 7. 6334 - 
F.S. 2000/- -do- It 

5 
B 

5 9 

6335 
6549 21-7498 	RS, 2000/- -do- 	3-8-98 

60. 6550 
ll 	PIS. 2000/_ -do- 

61 
. 
. 6551 

It 	rs. 2000/- _C[O_ 	 n 

6-2. 6552 at 	:RS 	2000/- 
7_1C~-97 	F_s: 20r_~01-  -Sri 

-do- 	

'an' 	
La-10-97 	N~ragong HO 

E! _'7  
6 636S I O / o -- :riTD ( !'I 

N owg' ng. 

64 6366 t) 	Rs. 2000/_ -do- 	 It 
-do- 	6-11-98 

It 6252 2,6-3_0-ge Rs. 2 00 0/_ A 

 6253 
0 	Rs. 2000/- 

Rs. 2000/- 

-Cio- 	 11 
-do- 	 11 

 6254 
Ps. 2000/_ -do- 	 it It 6255 

it 	Rs. 2 000/- -d-D- 	 j I It 
it 

62.56 
65A4 21-1-46 	FL3. 2000/- ITT 

 
it 6545 .71. 

"?2. 6546 2000/- 
is. 2cco/- 

-do- 	
B-97 	II 

-do- 	 it 
73. 6340 3-8-97 

It 	r~s. 2000/- -do- 	IT 
'74. 

lt 
6341 
6342 11 	. 	I RS 	2000/,- -do- 	jq~_~3_98 Haibar- 

Ch 3-nBYarL 7E.Z: 	
it  6542 RS: 2000/-  Sri lqarayan 21-7-9a 	 geon SO 

FCI,Dist Of  lce 
N ow~~ 

6543 Rs. 2000/- it 
 

6544 it 	Rs* 2000//- -do- 	 it 
 

6545 11 	P.S. --;000//- -do- 	 it 
 
 6546 

-do- 0 0 0 	
A 	0 a 27-1-98 	1--4 owgong H 

000 	Sri 	ol i  n 	it it  It 
6541 2~:-1- 98  

:1 	I.s. 2000/- -CLIe- 	11 
IT 

6542 
It 	!~,. 209.g~- -do- 

 3 
 O-t--E-7--L -FL3.17f-f50/ -  T 	 sent ',--~y Sri 14-il xanta 

- 	gus 	i%,ioney 	Qrde-_--Ei The above Bo 
along and collected 

B eauty Kakati who 
Kakat-i w/o Baruah, 

-\,iasim enigaged as 
collecting & -rent L t  

B eauty 
- - m ~- - -- - me n t Of) -ed f - 	payees 

	

lara Kakati, Coll Cted the 	l-'anta BaZUEL11 and 
S~_i 	saru, 	 pT-im 	z 	S r 
herein ab-O-Ve and sta- ed 0 	~,p 

h-i s 	-yij f e 

...3/- 



rn rip- x 

S M 	c u~ o-c- 
G-4ec4i-~Ic 

LLIC  S  1 tc lJo . c c)  

Sam. 

Seffle-rrle[T ~ 	C~ 
J~ 

/C04 - 

ixf 	L W. C~ 

LaV~ 	F~- + ~ -~ 1  -.1, 	1 	&0 c 

I-j  lic 

rn 

NI I 

Rc 
f7 C., 

CG 7 c C., C, 

6, T-r C 

4r,  —ct 	C. 

2-, 4 C, o 	. 	! 

N't lh --C~--  

~ emih6l Ic C.Ct'O I 	iuod P)"L 

UL  

I 

vw 



I&q D 

G--  As Tc- K.~rj 
v 13 

y 

'Yj 



Confidentia! 
By Rec iist  red Post 

D.O.No. NEID-I/ Conf-1/2003/ 
/C(,/—  4~-  C-1 1  

Dear Shri 
As you know that only "preponderance of probability" indicating any misconduct 

is good and sufficient reason to initiate departmental proceedings and to impose penalty 
consequentially; unlike as "beyond reasonable doubt" required in court of law to convict an 
accused, 

But as a matter of rule departmental proceedings should not precede prosecution 
and if at all to be initiated requires mandatory nod from police authorities. In other words 
departmental action can effect either on completion of police inquiries with their consent of 
course or after the culmination of the process of prosecution in court of law. 

Unfortunately 5 to 6 years have gone by now, so far the investigating agency 
i.e.police have not made even an inch of progress and that of late now your department has 
decided to hand over the case to C.B.I.; I am not sanguine that the case would meet to justice 
even in forth coming decade. Had the case been straight away given to C.B T  ..L. right at the time of 
its busting the situation would have been altogether different by now. 

Any way so far my officials are concerned I being the disciplinary authority for 
most of the CWC officials involved in the scam; at least need an enquiry report of investigating 
agency whether police or C.B.I. with its consent to initiate the departmental proceedings. 

officials. 
	Untill that I myself feel handcuffed to initiate any action against my accused 

With regards 

Yours 

To 
	 K. K. Jangid 

Mr.B.K.Marak, 
Superintendent of Posts, 
3orhat, Assam. 

Copy to: 

The Superintending Engineer, NEIC, CWC, Shillong in continuation to this office 
The Secretary & Vigilance Officer, CWC, New Delhi. letter No.NEID-I/Conf-1/ 
The Superintending Engineer (C) C&SR, Coimbatore.] 2003/133-138 dt.29-5-03. 
The Executive Engineer, NEID-II, CWC, Aizawl 	1 
The Chief Post Master General, Assam Circle, Guwahati. He is requested to take up the 
matter at the appropriate level so that the case is taken up by the CBI at the earliest, 



4_r~,. ', _L2 

Tel. No.0364-22-1 0706, 2_220 7,20 

Fax:0364-230600a 

—GOVERNMENT OF IN'MA 
CENTRAL WATER COMMISSION 
NORTH EASTERN INV. CIRCLE 

SHILLONG X 

umple Road', U_)%'-'CT Lachuiniere, Shiliong_()i 

No. NEIC/2003/2004/ 
Dated 	/2006 

4" 

OFFICE OPbER 

In pursuance of DoIYT 01M Ni o- 35034/1/97-Estt(D) dated 09.(jS.1999 and CVVC letter .32022 /2/99-L-XII dated 10.05.20DO and consequent upon'  acceptance of Review 	 the recom mend a tions of til e  Departmental Screening Committee for grant of Financial Up-gTaclatjon under ACP Scheme, sanction of the Competent Authority is hereby accorded to the grant 
of financial up-gradation to tile Work 

Charged staff working under North Eastern Inv. Circle, CWC, Shillong whose nanics, 
e 
IfCCIiVe difll2s and pay scales are shown against their narn4 .  in Annexure-1. 

The grant of financial up-gra0atior. to those officials is subject to the various piovisjoll s  th(! above mentioned OM of DoPT including the follov,'* 	
j 

Ing 

The allove financial up-gradation rilereiv envisages placement oil personal basis in the higher I 
pay scale and will not amount to actual/ functional promotion. 
The designation of the-  i—ncumbent will not cliange'due to the financial up-gradation under ACP Scheme. 

The financial up-gradation shall not confer any privileges related to Moller 5taNs. 
Grant of higher -  pay scale under the ACP Scheme is conditional to the' effcc t that 'the incumbent 
while accepting the said benefit shall be deerfied to have given his unqualified acceptance foi the 
var ~incv based promotion to the higher pa',  - scale Nvilich may occur subsequently and ill c ase ci f 
refusal he shall be debarred from pronicit: 1-1 as per tile rules. 
Oil up-gradation under A* CI 1  Scheim? tl lc. ,IT 	

iS 	to hilVt! 	1)0 ~' fJXL:d ill .111(2 highi--r scale wider F.11.22( * 1) a (i) which shall be final and no pay fixation benefit shall accrue at 
the tinit of regular promotion. The-v rnay e\ercise option for fiX2ti0n Of their pay vvithin one 
inl.jritli from the date Of j55Ue Of this O' rder. 

6) 	The PA)' of the concerned PeTSWIS 7-Ill' bL fixed aCC0Tdillgl',i ind IleCL.5 r - ,jry entries to ~his effCct 
may also be made in the respective Service Boo'k5. While issuing pay ~Ixation - orders by Ole respective Heads of Office, a paramay beadded to the effect that the a -bove fixation ' of paybi the upgraded scale is subject to review by Audit. Any 'Over-paymerlLs on -  account of pily fixation in the upgraded scale as pointed out by the Audit v.-ill be recovered from the concerned 
Government Servants in lumpsu ln.  

The officials  %-,-ho are eligible for 211 ,1  financial up-gradation directly will be entitled f 
. 
or fization of their pay initially in tile 1 5,  up-gric . lation scale and then in the 2nd u p-grada tion scale. 

(P. M. Scott) 
Copy to 	 Super-illiClIding Enginc -ur 

Tile Executive Enginecr, NLID-1, 11  L-  111,  CAVC, Silchar, Aizawj 	Ranagar. . A copy of this offic 
I e.., 

order may be passed on to the persons concerned, 

2, 	Office Order File. 

Cq 
~11_ 

It * 



the Review Departinental 
or Work Charged Staff recoinmended by 

~in Cornmittee for. grant of Financial upgradation under 
ACP 

9 	 t each. 
L from the date & scale effectshowing -agains 

(Re with off-ice Order No.NEIQ120031200411'~E~ -Fr 	dated - 	6% 

LEflfe~ctive daTteNature of 
of Financial 	Financial 

a y_pl,, radation 	upgr. L1.1tion 
3 	4. 

LUpgraded ale of Upgraded scale of pay 

Rs.) 

 
(Rs.) 

5. 

Observer Gr.11 
5 t 4000- 100-6000 

1 19.04.20015 
19.04.2005 

~.j 
Ist - do  - 

Work Sarkar GrJI1 
18.03.2003 2nd.- 3050-75-3950-80-4590 

23.06.2004 2nd do - 

_11.07.2004 do - 

01.11.2004 I nu  -do- 

14.01.2004 2750-70-3800-75-4400 

09.08.1999 2nd 

05.03.2003 2nd .-do- 

05.03.2003 ')nd, -do- 

09.08.1999 I't do - 

Drill Hel er 
11.05.2 
16.07.2003 2"d 

273 )-70-3800-75-4400 

05.03.?003 j 
3 05 0 -"/75-3950-80-4590 

01.02.2005 do 

16.07.2003 
2 

 d 

2n.d' 

2750-70-3800-75-4400 

21.03.2003 do  - 

Name of the Official 

2. 

Sh, B. M. Choudhury 
Sh. Manihar Singh 

I Sh. S. K. Dutta 
R. Lasker 

Sh. K, K. Das 
Smt. Manju Paul 
Sh. K. R, DaS 
Sh.S.S.Tatua 
Sh. C. J,  Joseph, 
Sh. A.  M. Mazu rnder 

Sh. S.'rin Thang 

Sh. Labi Sasusow 
51- 1 , 11arka Bd.r. GurunL 
5h,  Chandan Chakrabor 

4 
	

Sh, P, K. Nath 
1:~E.LBhim Bdr. Ghole 
Sh,Ram Bdr. ~~a~r 

Sh. Gopal  Ch.  So tradha  P t  2650-65-3'000-70-4000 

Khala -si 

Sh,  V. Uru-dkrishnan  12.11.2004 ?nd  2/750-70-3800-75-4400 

Sh. 5, U.  Laskar 	_+_41.0.7.2002 ')nd  -do- 

3 Sh.  U, D,  Thakur  05.03.2003 Ind - do - 

4 Wbhuiyia  16.03.2003 2nd -  do  - 

I Sh. Kajal Adhikary  
i 

09.01.2004  2nd -do- 

I 5h. Mantu Das  16.06.2004 ')r,,J - CIO - 

7 LA 	1 jr,  1-1.  Barbhuiyia  '17.06.2004  2nd - do - 

]+_, rnarita Kr. Singlia  09.07.2004  CIO - 

LAh.  L.  Follun"'jilou 0 	-).2004 2nd 3050-75-3950-80-4590 

I-jyj , Zoi-amlbanga  01.07.2-004  2nd 50-70-3800 -T-4400. 

Khama 05-03.2003 - do - 

12  Sh. A,  H. Barbhuiyia  0 03.2003 2nd  7  do - 

13 Sh.  Man Bdr. Tamang 01.07.2004  2-d - do - 

14 Sh, Rozaikung  01,07.2004 ?nd  -  do  - 

~7  Sh.  La] arnlilun  01.07.20 CIO  - 

i.—  I r3" V 	P cz-All, f)L) 102004 	1 2 11 d do - 

Contd....2/ 

A~ 1 . F,,I,  e~ 

0 



19 0 

-2- 

j 7 
2. 

Malik Ra 3. 4 
M. M Patel 02.01.2003 2 n'd 

I  u  11-02.2004 2nd 

S ~ad av 
'1 6.03.2004 ---- 2nd 

Bal Balladuy 10.03,2004 2nd 
- dO*- 

3050 -75-39 50-80-4590 
J. 	pra (Ilia n-------  

Sh. 

— 03.oi. ,)c44 .4. 
30.10-2005 

2nd 
/0 2 	7 -3800-75-44  00 

Kesh& Th -T-.-----Lr2lppa 
'Sh, R 	s  am jilgh Lama  

30.10-2005 
2nd 

2nd 
- CIO - 

P. B. Mai -- jlj~. 30.10.2005 . 2nd 
-  LID  - 

-.J Sh. P. Bdr Sunar 30.10.2005 2nd 
-  do  - 

H. C. L. Kadam ----30-10.2005 211d 
- do - 

Malla 
10-03-2004  211d 

-  LID  - 

CIO 

5h. 

12.05.2005 
- ,). (J(D.2003 

26 -7) 0 - 6 5 -.1.10 
!~Ijendra Uebnath  - do - 

7111 	vvzi  She  r - 
1 9-12-2003 Ist 

T ,  ~_i - 	
__' 	---------- ..)h. D K 	Du tta 

28. 12.2(. M Is( 
- do - 

_nt 	1 vvl ~I/umde 
0 

do 
- 

-  
Ist 

01.01.2f 04 do - 

1 1-. 1 I l u  1 ~ abi Das " ; ~4 . - ___ 
K. j iarma . .. ........ 

1 	-JI-01.200 ,  d o - 
f~  

Bin c 
. 
')vlal! Salhani  

1.01.2004 0 
do 

jlp DEIS 0J..01.2004 

j endra Ch. Das 
01-01.2004 1 st do - 

Sh. Bj'a 	Kr. Bhardwaj  
01-01.2004 

A 1 	. 
Sh. K, & Sonar 02.01.2004, Ist 

.-do- 
------ 

Sh.  Faizur RahaMan 2004 Ist 
do - 

4 S h. Fr, d—  ra Bdr. Prad.11, 11  
03.0l.')o 	- - CIO 

T  
Sh. Anil Kiskoo  1-9.12.20-03 - db - 

Ti wa r i 1,11, rMir 
1-9.  1 2.2003 CIO - 

a ra B ithadu 19.12.2003 Ist -CIO- 

1un5hi B Ski 
1 9. 12.2003 js t 

- do - 

Giri 
_1 9. 12.2003 — js t 

- dQ - 
-  cIn - 

Debr~j  Murmu -.200 Ist 

F1, _Prabhu lAurmu 9,12."003 Ist 
do - 22. 0 A4. 2 0 0 4 

')5 
Ist 

CIO - 
j 	i  .2004 I't  

_;004 
dO.- 

K . 	vVils 01.0-1.2004 
0- 

-lil Kr Das 09-01-2004 

Chettri 
06.01.2004 do - 

O_' 
Aijan K,11-makar  

12.0.5.2005 1st 
- do  - 

J-)EIS 07.02-2004 

Ji  Ahmu,d 
06.04.2005 - do - 

CIO - 
j .05.2005 

..)D.2005 
]sI 

L 0 - 
— ------------ 

. j)  
Contd .... 31- 



2 
JI. ivotiniv) y 

Po 
U3.01.22 004 

4. 
I 

5' 
2650-65-3300-70-4  00() 

Pra vesil u lou 	I Lily 
12.05.2005 

19-04.2005 
...... 

LIL) - Sh. Kal,,u Kurriar T- _19.12.2003 I 1~  FiR.—K, Barman 09-01.2004 Is t 
CIO - 

~Sudiinp ~M js~mt,  sud_iiplaC~Sin 11 
Sh. Narb  T 

 01-11.2004  2nd 
-do- 

u  T'sering~ 

~r 
2/5 0- '70- ~ 800-75-4400 

Sh, 81 in,  viloy K 	Singha 
30,10.2005 211d -do - 

_-6  - - - - - - - - - __A2_ 
c 10 ROV Cl 	udhuryl  -!!-J_aYab0 ti 

11-03.2005 2nd d C) 
,7ad a  =M  alL  14-05.2 Ist 265()-65-3,30(___f 	i 

31.05.2005 
(Jt)  - 

(P. M. Scott) 
Superintending Engincer 


